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LEG ISLA'TIVE ASSEMHLY. 

Monday, 7th February, 1938. 

The Assembly met in the Assembly- Chamber of the Council House, at 
Eleven of the Clock, Mi'. President (The Honourable Sir Abdur'Rahim>. 
in the Chair. 

STARRED QUESTIONS AND S ~S .. 

(a) ORAL ANSWERS. 
ACTIVITIES OF THE F.AUJJ AKHB..tB. 

146. ·Kr. '1'. S. AvtDubUJngam Ohautar: Will the Defence Secretary 
state: 

(a) what.is the amount of ~on  Lltat Goverriment spend annually 
.. on the Fauji Akhbar; . 

(b) what are the intereets it serves; and 
(c) what is the actual rural reconstruction work that the army is 

doing? 

Mr. C. II. G. Ogilvie: (a) The llet annual cost to Government, is 
about Rs. 30,000. 

(b) I refer the Honourable Member to the answers given to :\1r. 
Satyamurti's starred question No. 921 of the 30th September, 1937. 

(c) I refer the Honourable Member to the answers given to parts (8), 
(b) and (e) of Mr. Asaf Ali's starred question No. 62, dated the 24th 
August. 1937. 

Mr. T. S. AViDashiltngam OheWar:May I know what is the actual" 
rural reconstruction work that they are doing, apart from merely saying 
that they are doing rural reconstruction work? 

.IIr. C. ]I. G. Ogilvie: I would refer the Honourable Member to the 
&nswer I gave to Mr. Satyamurti's question No. 921. 

1Ir. Abdul Qaiyum: May I know if this paper is not sent to most people 
and libraries without any payment? 

1Ir. C. ]I. G. Ogllvte: 1 require notice of that question. 

1Ir. Bhulabhai J. Desai: Ma.'" I know if this paper pursues allY defi-
nite po1icy or represents any special interest? 

Mr. O. II. G. Ogilvte: I must refer the Honourable Leader of the 
Opposition to my answers to Mr. Satyamurti's starred question No. 921. 

1Ir. 311111abhai J. De8&l: It is perfectly easy to say t;hat, but it does 
not c6D.veymuch to me. Will you kindly read that out as part of the 
answer? 

( 395 ) 
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Mr. 0. II. G. 0lilvie:. I an! not sure wbethel' it m ilhe custom to repeat 
tbe answers in such caseB. 

Mr. Preaident (The Honourable Sir Abdur Rahim): When an answer 
bas been recently given, it is not the practice to repeat it. 

Mr. Bhalabbai ~  Delli: The question I am asking is what particuIM 
policy t.his paper pursues. I am quite certain the answer is not· tpere. Ii 
is no use saying that the answer is there. I repeat my question. 

Mr. 0. II. G. OgllYle: The policy was stated thus: "To give accurate 
information on topics of the day. . . . 

Mr. Preaident (The Honourable b'ir Abdur Rahim): It states the 
policy? 

Mr. 0. II. G. 0lilvie: Yes. . 'and, as the leading journal of rural re-
coMtt-uetion, to support measures for the welfare of the agricultural 
classes. ......... The Rule that the Defence Services are not permitted to 
concern themselves with party polities is fundamental and the paper in 

o~ conforms to this rule". 

The supplementary questions also touch on the subject. 

Mr. Lalchand !fav&1r&l: May I know from the Honourable Member if 
this paper is supplied to the Central Library? 

Mr. O. II. G. OID*: I think so. 

». Laleh&nd ... va1rai: May I also know from tbe Honourable Mem-
ber what is the subscription to it. 

O&ptain s.tdar Sir &her lIubunn .. JDian: You had better subscribe, 
and you will know. 

Mr. Lalchand !favalrai: You subscribe for me. I would like to know 
alan what is the number of subscribers? 

Mr. C. II. G. Ogilvie: The average circulation is twelve thousand 
copies a week. 

111'. Abdul Qaiyum: How many of these are paid for? 

Mr. C. II. G. Ogilvie: I cannot tell you that. 

HOLDING OF POLITICAL MEETINGS AND FLYING OF NATIONAL FLAGS IN 
CANTONMENTS. 

147. ·Mr. T. S. AvinubiUDIUD Ohetti&r: Will the Defence Sec!'8tary 
state: 

(a) n ~  of his answer .to starred question No. 9.81, dated t;le 
30th September, 1937, whether -Government have nniahed 
consideration of the matter of issuing instructions to canton,-
ments with regard to the holding of political meetings and 

. the flying of national flags' in cantonments; and: 
(b) if so, to what conclusion they haTe come? 



STARRED QUESTIONS ANn ANSWBRS. 

lit. ~  ii. G. 0iDVie: (a) Yes. It is presumed that by national Hags 
the Honourable Member means the emblems of political parties. 

(b) The Government of India have not found it necessary to issue in-
etructions. This, however, has been done by the military authorities. 
The pOllition is as follows: 

With regard to political meetings, there is no bar whatever against 
the holding of such meetings in Cantonment bazaar arel\s. If, however, it 
appears likely to the Officer Command ~  the S a on~ a  ,apeeeba l~ be 
made which are intended to or are likely to sway the troops from their 
allegiance or to promote indiscipline amon!! them, he may take action to 
exclude the speakers and organisers from the qantonmeat area in aCOfJl'd-
,mce with the provisions of section 289 of the Cantonments Act of 1924. 

As regards the flying of flags of political parties. Ulere is no objection 
whatever to this being done, provided thlft the· f!yiug or hoisting of the 
flags is not accompanied by ceremonies intended to' imply that t,he flag 
concerned is not merely a party emblem, but has superseded the Union 
Jack as the national Bag of India. Persons who organise or take partin 
such proceedings in cantonments render themselves liable to exclusion in 
accordance with the provisions of section 239 of the Cantonment;; Act. 

1Ir. Badri Batt Pan_: May I know if the hoisting of the national 
llag was banned at Lansdowne on the 26th January? 

JIr. O. K. G. Ogilvie: I should require notice of that. 

][r. Abdul Qaiyum: May I know if.there ~ Bny object.ion t·o oop~ 
taking part in purt'ly election meetings? 

JIr. O. K. G. Ogilvie: It depends upon the nature of the election meet-
ing and on the circumstances of each particular case. No general answer 
('lm possibly be given to such a question . 

• r. Abd11l Qllyum: May 1 know if the officers and men who are voters 
are permitted to attend meetings organised in connection with elections to 
provincial assemblies and for local and municipal boards? 

Mr. C. K. G. Ogilvie: That will depend upon the circumstances of each 
("!lse. 

Prof lJ. G. Ranga: Is the Honourable ~ m  aware of the fact that 
tbe Union Jack has not. been accepted by the people of India as the national 
flag of India? - . 

1Ir. C. K. G. Ogilvie: No, Sir. 

PmU.JCATION OJ!' REPORTS BY THE RESER\TE BANK OJ!' INDIA. 

148. *1Ir. T. S. Avinashilingam Ohttilar: (a) wm the Honourable t,ltB 
FInance 'Member state what reports the ReRerve Bank is unde!" II. statutory . 
obligation to publish every year? 

(b) How are they brought to ~ knowledge of the publio and made 
available to them '! 

AI 
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(c) Are they sent to any persoM or bodies of l ~  for. i$l'Jnatiop? 

The Honourable Sir .Tames Grigg: I would invite the Honourable Mem-
ber's attention to the provisions of sub-section (2) of section 58 of the: 
Reserve Bank of India Act. 

Kr. T. S. AvinasbjJjngam CheW.,: May I know if these reports. are 
sent to 'any bodies or organisations? 

'!'he JlODOurab1e Sir lam.. Grigg: I don't know what organisations.. 
the Honourable ~I m  has in mind. 

Mr. T. S. AviDashUiniam Obetttar: ~o commerciliJ or gny other organ-
isations? 

The Honourable Sir .Jam .. Grigg: It is published· in the Gas6tte of' 
India. 

:Hr. Lalch&nd Hav&lral: }Iav I kIiow from the' Honourable Member if 
any report of the Reserve Bank' is published with regard to .the nan ~  
spent on agriculture? . 

The Honourable Sir .Tam .. Grigg: They publish a' good many brochures 
on agricultural credit, I think, 

)Jr. Lalchand Hav&lral: May I know particularly if tbere ilf IIny refJort 
on help to agriculture? 

The Honourable Sir .Tames Grigg: If the Honourable Member meano;o 
agricultural credit, yes. 

Mr. Lalchand Havalrai: Are there copies of that in the LibrR ry ? 

The Honourable Sir .Tames Grigg: Copies were circulated to Honourable· 
Members. The Honourable Member evidently does not read the literature 
sent to him. 

Mr. Lalcha.nd Havalrai: I certainly read, but the Honourable Member' 
(Ioes not know himself what it was. 

FuNDS IN THE Hums OF TEE CENTRAL GOVERNMENT Sl'ENT TlIBOUGX' 
PROVINCIAL GOVERNMENTS. 

149. *Kr. '1'. S. Avinashiltngam Oilettiar: (a) Will t,he Honourable the· 
Finance Member state what funds are in the hands of the Central Gov-
ernment which have to be spent t,hrough Provincial Governments? 

(b) What amount is available for being spent in each of these funds?' 

The. Bonourable Sir .Tames Grigg: The fundR to which th.e Honourable 
Member refers, and the approximate amounts available' at the enn of 
~o m  1937, are as follows: 

Central HoRd Fund 2,30 lakhs, 
. 'RUl's] 'Development Fund 1,20 lakbs, 

Sugar R'Ccise Fund 111 Jakhs. 
~ ; 



STARHED Ql.tESTIONR AXll ~S  

'1'0 avoid any' possibility of ~ nd and n  I might say that a great 
,part of these amounts are not free monev, for the v have been allocated, 
:though not drawn. • ... ' 

Xr. T. S. Avinasbmngam Ohettiar: May 1 know if these funds are 
opent through the Provincial Governments at theil' discretion '! 

The Honourable Sir James Grigg: ~o  the Central Hoad Fund grants 
-are made subject to conditions. The Rural Development Fund grants 
were made in accordance with certain prescrihed conditions and subject tc 
.the general approval of the Government of India. and with regard to the 
:sugar excise fund I think I am right in saying that the schi:'mes were:to be 
.subject to the general approval of ,the Imperial 'Council of Agricultu1'81 
Research. 

Prof ••• G. :&a.nca: May I ask what liteps ~llm ll  of tIp-dia 
propose to take to make those Provincial Go_emme.uts to wholU portions 
'of the rural development fund have been allotted spend Uwse sums within 
~ .prescribed time? 3 

The Honourable Sir .James Grigg: I suggest, Sir. that now those ~ 
(lumstances have changed, the Honourable Member Plight himRelf hring 
pressure to bear upon the Provincial Governmeuts. ; ," ~  ~  ". ' .. 

LATEST FIGUBBS FOB CuS'1'OMS REVENUE AND "INCOME-TAX. . ~ 

150. -Mr • .,. S. AvlDaablJlDlam Ohettiar: Will the Honourable the 
Finance Member .tate: 

.(a) the latest figures with regard to customs revenue as compared 
with lastyear'; and 

(b) the latest figures regarding the reaIisatDon of income-tax as 
compared with the previous years' and the last yea,..'s esti-
mate? 

The Honourable Sir James Qrigg: I would refer t.he Honourable Mem-
ber to the published statement. 

1lr. T. S. AvinaShiliDgam Ohettiar: What is the latest available figure 
;which is not published? 

The Honourable Sir .Jamea Grigg: I certainly have not the slightest 
intention fi)f telliitg .the Honourable Member Anything that is not published. 

Prof ••• G. Banga: May I ask if Iln~  improvement has taken place in 
the returns of inoome-taxafter the appointment of the speciatl)ffl0er for 
income-tax? ' 

ne JlOD01U'ab1e SIr .tUnes Ckilg: '. I think he might l ~ to:ihave 
a little more time. 
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IMPOBTS OF SILl[ GoODS AND CoST OF i\NTI-SJlUOOLING MEASURES AT' 
K AB.AIK U. AND PONDICBEBBY. 

151. ·1Ir. E. Santhanam: Will the Honourable the Finance Member 
be pleased to state: 

(8) whether 180 tons of silk goods were imported into Karaikal by 
sea in 1937 as against 21 tons in 1936 and six tons in 1 ~ 

and 

(b) the increase in cost of anti-smuggling measures in 1987 fit 
Karaikal and Pondticherry? -

¥r. A. H. Lloyd: (a) Government have no reason to believe this, but 
are not in possession of detailed information. 

(b) Approximat.ely Rs. 3.75 lflkhs. 

lIr. E. Sat"mam: May I ask if the Government have called for in-
formation. or will they call for information? 

111'. A. H. Lloyd: The information unfortunately is in the possession 
of the authorities of a foreign o mm n ~  Jrrench o ~m~n 

lD India. 

111'. E. Santhanam: Mav I inform the Honourable Member that the-
information that has been given has been ascertained to be correct? 

111' ....... m~ I IWl quite unable to ~p  the iaformation given 
b:v Mr. Santhanam as correct. 

GoVUNMENT C.oNTROL OVER THE OPERATIONS OF T1IB RBSDY.. B.t.xJt oir 
lNDIA. 

152 .• 111'. llanu Subedar: (a) Will the HODOUl8ble: the Finance Mem-
ber be pleased to state what control, if any, Government ~  over the 
operations of the Reserve Bank? 

(b) What form of consultations takes place ~ the Managing 
Governor of the Reserve Bank and the Honourable the Finance Member, 
a~d on what au"jee.ts? 
(c) Since the Reserve Bank was established, has the Honourable t-he 

Finance Member intervened or remonstrated with the Reserve Bank 
authorities for or ~ a n  the d ~  01. bank Rote? 

The Honourable Sir I._ Grig: I .would refer the Honourable Mem-
ber to the proviBioos of the Reserve Bank of lBdia A.c& and to the reply-
which I gave to "lllestion No. 478 asked by Mr. Ganga Singb on the 4th 
of March, 1987. 

1Ir ....... bed&r: MtI.'Y I ask if tlhat was :DOt one of the circum-
stances which led to the resignation of Sir Osborne Smith? 

~ ........ , (The Hono1ll'8ble Sir·.Wut Babim):; ., ~oa ean-
not be put. 



STARB&D QUB8TIONS AND ANSWERS. "I 
• • 

CONTRIBUTION OJ'THE BBlTISR GOVERNMENT TOWARD!!! THE M:ECBANISATION 
OF THE INDIAN ABMY. 

158. *J[r. llanu hbe4ar: (a) Will the Defence Secretary be pleased 
to lay on the table the correspondence resulting in the "gift" of monetary 
contribution towards the mechanisation of the Indian Armv from the 
United Kingdom? .-

(b) Did the Government of India ask f01' this gift or was it offered to 
them? 

(0) What is the total amount of equipment, orders for which are being 
placed in the United Kingdom 'in connection with the mechanisation of 
t-he Indian Army? 

(d) What is the total amoun$ of the gift? 
(e) What is the total amount of the equipment? 

111'. O. K. G. O&dJv1e: (a) No. because it would not be in the public 
interest to do 80. 

(b) and (c). (d) and (e). I refer the Honourable Member to my speech 
of the lUst January· on Mr. Avinashilingam ChettiaI"s adjournment 
p1.Qtion, 

JIr. Jlanu BulMclar: May I ask if there are DO figures available ~  
the orders placed in the United Ringdom? That is the -question I put in 
part (c). May I have an answf'r? 

Mr. O. K. G. Ogilvie: No ordeI'S have yet been placed in the tJnited 
Kingdom. and I am unable to give you the exact figure. 

111'. Kanu Subedlr: Wha.t is the amount ot orders that al'e going to 
be pla.ced in the United Kingdom? 

~  O. K. G. Ogilvie: Again I cannot be more specific than on the 
la ~ occasion. 

Mr. President (The Honourable Sir Abdur Rahim): ~ matt8l" has 
already been thoroughly discussed. 

JIr. Abdul QatJum: Will a part of this money be spent in India? 

JIr. Prllidat (The Honourable Sir Abdur Rahim): Thls ma.tter has 
l~l ad  been thoroughly discussed. Next question. 

MEASUl\ES FOB DEFENCE AGAINST Am-BAIDS AND GAS ATTACKS. 

154. ·Kr. Kanu Subedar: Will the Defence Secretary be pleased to 
.te: 

(a) what special steps Government are taking to increase the nwn-
ber of aviation pilots in India (i) on the military side, and 
(6) OD the civil aide, rih a view to Pleparing for defeftsive 
operations against the menace to Indian life and property 
arising out of unsettled world ooDditiooa toda,; 
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(b) whether Government, have evolved any scheme for 'disseminat-

ing information about poison gas and the measures which 
should be taken by the pop la ~~  ~ a n  !i!J,lCh dtmger Iwhen 
it arises; and 

(c) whether Government are aware that there is a great discontent 
in the country that in the maUer of defence the o~op on 
of the public is neither asked nor encouraged? 

Jlr. O ••• G. Ogilvie: (a) Financial considerations entirely preclude 
the development of a'large Indian Air Force. 

A scheme is, however, under consideration for the' formation of a 
reserve of Indian pilots for the Indian Air Force, certain members of 
.which may be drawn from civil flying clubs.' 

(b) The matter is at present under the ~n d a on of the Govern-
ment of India 

(c) No. 

GRANT OF LOANS AT NOlrlINAL RATE OF INTEREST ON INDIAN CoTToN. 

155. *Mr. lIanu Subedar: Does the Honourable the· Finance Member 
propose to recommend to the Reserve Bank to give ,loans at ~ lo,W or 
nominal rate of interest on Indian cotton with a relatively small margin. 
i.e., up to Rs. 150 per candy? ' ',.', 

'.l"he BOIlO1I1'able Sir lames la~  No, Sir. 

llBASURES FOR DEFENCE AGAINST Am-RAIDS. 

156. *1Ir. GovtnaV. Desbmukh: (8) Will the Defence Secretary''})lease 
state the measures adopted by the Government of India by wily of military 
defence against air-raids on India by hostile nations? , " , 

(b) Do they propose to give extensive and intensive training to Indian 
youths for air defen('e? If not, why not? 

1I ~ O. II. G. Ogi1v1e: (a) I can assure the ono ~ ~  that 
the Defence Department is fully alive to the necessity of safeguarding 
the I!0rts ll~d oth.er vulnerable points against the mena'¥l ~  ~  ~a  

Certaln measures III that respect have already been takell, and others are 
projected. It would obviously be contrary to the public, n~ l  tQ.; give 
specific information a'!llto the degree and nature of the 'defettces in "ques-
tioo.· ' 

(b) I refer the Honourable Member to the reply I have just nQ:W given 
to part (a) of Mr. Manu Subedar's starred question No. 154. 

Mr. Lalchand NavaIrai: May I know which measures have actually 
been taken up to now? 

.,.,0 .•. ,G-. OJllvie: I ha'Veanswered that question. 

1Ir. GovindV.:DubmUkh: 'May I ImoVv"if the commercial pilots will be 
of any use or some use for purposes of military defence? 
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JIr. 0. II. G. Oli!Vie: Well, Sir, I am not an expert in the matter 
but 1 think I may inform the Honourable M;ember that those that can 
at least lIy an aeroplane will complete their training, other things being 
equal, as R. A. F. officers, quicker than those who have never flown an 
aeroplane before. 

lIr. GoviDd V. Deahmukh: If so, would more facilities be' given for 
training commercial pilots than are at present given by the Government of 
India? 

~  C ••• G. Ogilvie: I am afraid I am not the person to be asked 
for detailed information about the training of commercill'l pilots. I have 
no more information than I have given. 

1Ir. Lalchand al ~  May I know with regard to the measures that 
have hitherto been taken in this direction, .what are these mea9ures? 

1Ir. C. II. G. Ogilvie: I have already replied to that question. I said 
t.hat it would be against the public interest to give specific information. 

Ill. Lalchand .':Vult: ~ n with regard to what has already been 
done? '»,,! ,,; ~  

JIr. O. II. G. Ogilvie: Yes. 

BANNING OF THE BOOK " AFTER MOTHER INDIA ". 

157. ·SeUl GoviDd D .. : Will the Honourable the Home Member be 
pleased to state: 

(a) whether Government have examined the book .• After Mothel' 
India" with a view to trace the o o~a l pa a  con-
tained therein; 

(b) whether Government have arrived at the decision that the book 
should be banned in this C n ~  and J ~  

(c) whether Government have banned the book. and if not, why not? 

'1'he Honourable Sir HeDl'1 Oralk: (a) to (c). Government have exam-
ined the book and decided that it is unobjectionable. The book was"" 
published in 1929 and appeal'8 to have cs.'Used no exeitement. No action 
has, therefore, been taken against it. 

MEASURES FOR DEFENCE AGAINST AIR-RAIDS. 

158. ·Kr. Abdul Qatyum: (a) Will the ono 1 ~ l  &me ~lll  
please state whether any steps. hav:e been ~ n or are about to be taken 
by Government to organise a passive air defence against a - l d~ ill Tllelin? 

(b) Has any committee of experts been set up to go through the whole 
question and to suggest ways and means lot: combating the 'Ilirrinaee? 

(c) Have Government consulted the PrOvii1eiitl o m~ n  Inconnec· 
tion with the passive air defence scheme? 

(d) What pH.rt or parts of India are considered m~  \-ulnel'able to such 
attacks? 
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(e) What is the estimated cost on the new seheme to oombat the ah-
danger? 

(f) Is it proposed to coniiDeaetilvities to mere paes!ve defenee or is it 
intended to train a large body of young Indians in India to man the Tndian 
air arm? If not, why not., 

Tbe Bonoarable Sir JIeDry Oraik: (a), (b), {d) and (e). The subject of 
passive air defence has recently been examined by u Committee of repre-
sent,atives of the Departments of the Government of India, including ~  
Defence Services. The report of the Committee ha'B just been submit-
ted but has not yet been cODside.ed by Government. Itml no decisions 
have yet been reaclaed. 

(c) Not yet. 

(f) The I.diD Air Foroe is at present expaDttmg, and there is no pre-
tent intention of aceelerating or increasmg t<he elristing scheme. 

Q59*. 

MECBA.NISA.TION OF THB INDUN ABIIY. 

160. *Mr. Abdul Qalyum: (a) Will the Defence Secretary please state 
whether any inquiry was made in India before it was decided. t.o mecbanise 
these units? ',' 

(b) Were any ~p  consulted as to wbethet:. in view of the special 
conditions obtaining in India, mechanisation was desirable for this country? 

Ill. O ••• G. Oatlvte: (a) and (b). Yes. 

Mr. Abdul Qaif1uD: May I know if the repoll't Qf this Committee was 
in favour of mechanisation in India, taking into consideration the condi-
tions in India? . 

Mr. O ••• G. Oatl¥ie: There was not a Committee. The Govemor 
General in Cmmcil was advised by His Excellency the Commander-in-
Chief and his st,aff, who were of opinion that a certain degree of mechani-
sation was neceBBary. .,: . .'. 

MBoHA.lUSAfiOJi OP ftB INDlAlf ABJlY. 

161. *1Ir. Abdul Qalyum: Will the Defence Secretary please state 
whether it is proposed t.o carry Ollt mechanisRtion of n~  Indian regiment or 
battalion? If not, why not? 

III. O .•• G. ~ I refer the Honourable Member to my speech 
of the 31st January on Mr. Avinashilingam Chettiar's adjournment 
motion. 

1Ir ........ , (The Honourable Sir Abdur Rahim): There was an ad-
journment motion on t.his 8ubjeet wBich luted for two hours. 

tI62*. 
tThis quelltion 11'&8 not put by the q.ationer. 
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RBFUSAL OJ!' PAYJONT FOR CuB.RBNov NOTES ON FLD!:SY GROUNDS BY 
TREASURY OFF.lCERS. 

163. *1Ir. Bactrl Dutt Pande: Will the Honourable the Finance Member 
ltate: 

(a) whether he is aware that the Treasury Officers are refusing pay-
meBt for currency notes on very iimsy ilOunrls saying that 
the notes are lUutilated, e.g., if the notes are torn in a corner 
or have iuk, oil or ghee m.&.l'ks on them; 

(b) whether he is aware that people expenence great difficulty in 
BeDding the note. to the currency office for repayment 8S it 
causes much expense and delay; and 

(c) whether it is the intention of Government to issue ~ W. the· 
. Treasury Officers to withdraw a note which they think is· 

soiled or mutilated? 

ft, 1IeIIeuabl, SIr lam .. Grip: No, Sir. 

1Ir. Badri DlRt Panel,: What is the objection to treaRury officers· 
~ ordered to withdraw these soiled notes? 

fte HOIlOIlI'able Sir lam .. Grigg: That is all covered by instl'llctions. 
The existing instructions are given here. I do not think additional ones 
tlle necessary. 

1If. :ar .•• .JoIIai: May I know what the present instructions are? 

The Honourable 9iI ~ I I  The Honol11'&hle Member will tina' 
them in article 109 of the Resource Manual, A copy of which, I understand, 
is in the Library . 

. .•• t.&1c;Und ~ ~  Is it the Honourable Member's reply that' 
~ ~  do Il().t refuse such notes or the answer is that no such notes 

are' tendered at the treasuries '! 

nit ~a  ~ ,Jam .. Brig: Perw"ps I ha4l be.tler reaci the in-
nruction. My reply was to the effect that "Trea.aury 05cars are Dot 
refusing the payment of current notes on very flimsy grounds. The in-
stl'1lction i,a CCilB.tu.i,ned in the fllliowing sentences:, 

'Half, mutil.d, mismatclaed or altered notes and notes disfigured by 
oil or other substaTtces in such manner as to render their identification 
doubtful should never be received in payment of Government dues or-
.eashed. The holder should be advised to apply to the CurrenCy Officer 
of the circle to which the notes belong for illlJtructions regarding the 
procedure under whietl the vahle of sueh 'notes can in some cases be· 
recovered; or in the case of notes which bear no indication of the circle 
of issue, to the Currency Officer, Calcutta'." 

Jfr. E. Santh&D&JD: May I know if the Government cannot enter into 
an arrangement with the Imperial and other Scheduled BanJrs to with-
baw all tUse notes? 

'fte ~  Sir I ..... GrJ.c&: Certainiy not_ 
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STANDING FINANCE COMMITTEZ. 

164. *JIr. Badri Dutt Pande: Will the o ~ 1  the Finance Member 
inform -the House if Government have decided to abolish the Standing 
Finance Cornmitt-ee? 

The Bon01l1'able Sir .Jame. Grigg: 1 would refer the Honourable Mem-
'hfr to the reply giveri by me to Mr. T. S. Avinashilingam Chettiar's 
starred question No. 91 on the 2nd February, 1938. 

Prof. N. G. ~ a  May 1 ask when this Oommittee is going to be 
(lonstitutf'a again? 

The HOnourable Sir James Grigg: I can OIUy repeat what I said just 
'Dow. . . 

JIr. PreSident (The HonoUl'ablf;l Sir,Abdur ~ m ~ ). ~ ~  jt;·]'er.v 
weI!: t.he answer was given only the' other day. . . 

"JO'.'" .1.,", 

'RELEASE OF MAJOR CHANDAN SINGH. A PRISONER OF PESHAWAR MARTIAL 

LAW CASE. 

.' 
165. *JIr. Badri Dutt Pande: With reference to the answers to starred 

·question Xo. 48 of the 24th August, 1937, is it a fact that His Excellenc, 
the Commander-in-Ohief was pleased to release Havildar Narayan Singh, 
. and is the Defence Secretary in a position to state why ~  colleague 
Havildar Major Ohandan Singh, the only remaining prisoner of the 
\Peshawar· Martial Law ease, has not: been relea8ed? ' 

Mr. C .•. G. OgUvte: The answer to the first part of the question is 
ill the affirmative. With regard to the second part 1 refer the Ho!t,our-
ablE Member to the answer given to his starred question No. 48 on ~ 

24th August, 1937, and to the supplementl:\ry questions and answers 
.arising therefrom. 

Kr. Badri D1HIt Pande: May I ask when Wiil this case ~ S a by 
the Commander-in-Chief again? 

Mr. O. Jl. G. OgUvie: I can only refer the Honourable Member to 
the answer. which I gave to a similar supplemeDtary question asked by 
himse-l f 011 the last occasion when this question was raised. 

Mr. AbdUl Qalyum: May I know how many ~ al  prisoDers ... : 

JIr .. President (The Honoura.ble Sir Abdur Rahim): There is nothing 
;about the Garhwstl prisoners in the question. . . 

JIr. Abdul QaiYum: The prisoners belonged to the Garhwal l1egi-
'ment .  .  .  . ~  

.- . I. :. 

Mr. Pr8sJdent (The Ilonourable Sir Abdur Rahim}: The question haa 
.already been answered. 

~ ~  · ... ··p'::T .:p 1 ~~  ~I ~  

Xl. Abdul Qalyam: 'How many oftihe8e prisoners'are 'still in p 0~  
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Kr.;rJeliident (The Honourable Sir Ab,dur Rahim): The ql).estion la ~ 
C nl~  t.o two specific per!lOUS. ' 

Hr. O .•• G. 0CUv1e: One. 

JIr. Kohan Lal Sakaen&: Have the Central Government received ~ 
representation from the Provincial Government about these prisoners? ' 

JIr. C ••• G. Ogilvie: I have no information. 

Mr. Badri Du't Pande: Have the Provincial Government written ony-
n~ to tpe Central GovernIllent about this prisoner? 

)fro C. JI. G. Ogilvie: 1 have seen nothing. 

JIr. Abdul Qaiyum: May I ask if the Frontier Government have very. 
l on l~  written for the release of this prisoner? 

Mr. C .•. G. Ogilvie: J have t:1een nothjng. 

Mr. President (The Honourable Sir Abdur Rahim): Next questi"u .. 

BAN ON THE RETURN OF CERTAIN INDIANS TO INDIA. 

166. *lIlr. Badri Dut.t Pande: Anent. the interpellation in the Sil,tia 
Session of the Assembiy. will the Honourable the Home Member be· 
pleased to state if Government have taken any practical steps with a view 
to faeilitating the retUl'H of Indians now treated as exiles in foreign 
countries, e.g., Professor Khan Khoja, Haja Mahendra Pratap, Mr. Har' 
])nyal, Yiren Chattopadhya and others:> 

TJ1e Honourable Sir Henry Qra.lk: I would refer the Honourable Mem-, 
ber to Mr. Maxwell's speech in the Council of State on the 15th 
Sept,ember, 1937, and the replies given in this House on the 5th October' 
last to starred questions Nos. 1001, 1004, 1010 and 1014 and the supple-
mentary questions which arose therefrom. The case of Hal' Dayal is still 
under consideration, and I am not prepared at this stage to make any state-
lllent about him. None of the other persons concerned has since applied' 
for facilities to return to India. Their cases do not, therefore, arise at 
present. 

\ lIr. Abdul Qaiyu.ID: May I ask whether Qazi Abdul Wali of 
Fpshawar ..... 

lIr. Pnltdent (The Honourable Sir Abdul' Rahim): HiB name iB llot: 
mentioned in the question. 

JIr. Abdul Qaiyum: He is one of the exiles who has applied for per-
mission to return to J ndia. 

'fte JIoDOUr&ble Sir Henry 0raIk: I cannot Bay off-hand. I must h • .,e·: 
Dotiee. 
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_DleOJ.A.u'i'lOt{ ($ GURU GoBIND SmoR's BmTHDAY A.S A. CLosBnBOLIDAr 
IN TIlE GoVERNMENT OJ' tNDiA. 

167. *S&rdar Sant Singh: (a) Is the HODOur&bretbe Home Member 
aware that year in and year out resolutions are passed by the Sikhs a' 
Pelhi, New Dp.lhi and Simla for tht: grant of 8 closed holiday in the 
-Government of India offices on the occasion of Guru Gobind Singh's 
iJirthda.v? 

(b) Is he also aware that many a time thil:' d6mand has been brought 
-to the nctice of Government through questions in this Assembly? 

(c) Is he further aware that the demand for an increase of holidays ill 
the Secretariat offices wslI recently put forward by the Imperial Secretariat 
Association and a holiday for Guru Gobind Singh's birthday was asked 
-for? 

(d) Is he aware that there is a feeling of resentment amongst tbe wllOle 
·of the Goverilment of India staff iIi. regara to non-acceptance of the request 
for grant of more closed holidays? 

(e) Is he aware that there are many. important festivals in which mem-
bers of communities other than those whose festival they are, also take 
part but for want of facilities they are compelled not to partake in such 

l~ a on  and Guru Gobind Singh's birthday is one in which many 
Hindus also take part? 

(f) Is he further aware that in view of the Railway concessions granted 
by the Railways during Christmas ho1idays, almost every member of the 
cStaff is obliged to S'lve ht)lidays by non-participation in .certain important 
-religious functions, etc. 'I 

(g) ]s he also aware that all the Local Governments grant holidays at 
the occasion of all important religious days, with a view to enabling their 

'staff to partake freely in the celebrations of fe!>tivals? 
(h) Is he prepared to sanction as many closed holidays to the Secre-

tariat, staff as are given by the Punjab or Delhi Governments? 
(i) If not, does he propose to consider the desirability of observing 

-Guru Gobind Singh's birthday as a closed holiday? If not, why not? 

ft. Honourable Sir JleDI'J Oratk: (a) and (b). Some resolutions bave 
:been received on the subject and !lOme questions have been asked. 

Ie) Yes. 
(d). (e) and (f). No. 
(g), (h) and (i). I would refer the Honourable Member to the replies 

'which I gave to parts (c), (d), (f) and (g) of Seth Haji Abdoola Hamon's· 
starred question No. 213 on the 10th February, 1936, and to the Honour-. 
-a.ble Member's own question No. 589 on the 19th February, 198tt -:, 

Sard&r Sant Singh: Is the Honourable Member prepared -to cOnsider' 
·this request of the Sikh public to add this holiday to the list of holidays 
-obsf·rved by the Gov8miDeDti of India" .;,. 

.'Ce Il ~~  ~~ ~ Onlk:. ~~~~ . ~ ~a ~ ~l ~~ ~ ~ ~ S~ ~ 
~  : ': -, ·1 
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BMmBIRNT 01' PBBSONS I'BOlIil 'l'IU: GovnwMENT 01' INDIA. SECBETABIAT 
AND THEIlt. RE-EMPLOYMENT IN OTIIEB .A1'PoI:NTMEN'r8. 

168. *Sardar San' Singh: (a) Will the Honourable the Home Membor 
:ptaasestate the names of persons who have retired from gazetted and non-
.gazetted ranks of the Government of India Secretariat since 1st January, 
1937, their age of superannuation at the time of retirement and the erlen-
,sions of ~ granted to each individual together ~  the reasons 
therefor? 

(b) Will he al80 please state if any of these penons has been employed 
'or allowed to continue in Government service after the age of superannua-
tion, and what are the special qualifir.ations 1\--bieb prompted Government 
in each case to resort to such action '1 

(0) How do Government justify the appointments of these retired per-
"SOns in preference to qualified employed or unemployed men who are 
.eligible for sllch appointments '1 

(d) Is he prepared to consider the desirability of rep:acing all such re-
'llmployed persons in order to afford relief to the deserving unemployed 
hands immediately? If not, why not? 

The Honourable Sir Heury Or&ik: (a) and (b). I am making inquiries 
:to aseertain what officers, gazetted and non-gazetted, have been permitted 
to continue in service after the age of superannuation during the calendar 
'year 1987 in the Government of India Secretariat and the cir(lUmstances 
in which this has been permitted. The information will be laid on the 
.table of the House in due course. 

(e) and (d). These persons are not re-employed after retirement but 
-are continued in service. Such continuation is permissible only on 
public grounds, and I would invite the Honourable Member's attention 
to the reply given on the 27th August, 1987, to Dr. Ziauddin Ahmad's 
unstarred question No. 28. It would be idle, until the number and 
-circumstances of such extensions are known, to expt'8Is &Dy opinion a8 
t') their effect on the problem of unemployment. 

EJECTION OF THE MEMBERS OF THE HoCKEY TEAM OF THE LAHORE MEDICAL 
CoLLEGE FROM A CoMPARTMENT BY BBl'.l'I8H SoLDHm.S AT CHABBAGH 
STATION ON THE EAST INDIAN RAILWAY. 

169. *Sardar Kangal Singh: (a) Will the Defence Secretary please 
state whether Government are aware that members of the hockey team 
-of the Lahore Medical College students were forcibly ~ d  from . the 
railway compartment by British soldiers at Charbagh railway station, East 
l~d an Railway, on the llight of the 24th/25th December, 11:J37? 

(b) Why were the British soldiers allowed to take the law into their 
·own hands, and why did the railway authorities r.ot interfere while the 
-soldiers were throwing out the. students? 

(c) Has the Defence Secretary made any n l~  in .this matter anel 
with what results? 

(d) What punishment has ~ n awarded to the British 8oldiers, And 
-what steps have been taken to prevent a repetition of a similar happening?'" 

Mr. O. K. G. OJilvi8: (a) Government are aware of the incident fha' 
took place. at Ch8l"Qagh Railway Station on the evening of., the 24~  
December, 1937, but it is entirely incorrect that any ixfde' .M' ~ «'Ii- . 
ihat any a88Bult took place. 
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(b) and (c). :From independent enquiries made by thEY railway autho-
rities and the Jllilitar.y authorities, it is clear that the facts are as 
follows: -

A party of Indian regimental -followers arrived by rail a.t- the station 
in question and were to proceed -onwards -- with an ad'vance party of IS 
British battalion that was in the process of moving from Waziristan. I-
might mention that the British troops had their own reserved accommo-
dation in military coaching stock and that the whole incident centres on 
the accommodation of the Indian followers. On an-ivaI of the Indian 
followers. they were allotted third class carriage No. 2214 by the- Railway 
;;.tation staff. The carriage in question was standing oli No. 2 platfonn. 
On its arrival on No. 7 platform. it was -found that it had been occupied 
bv the Hockev team. A military officer found three students in the-
~ a  He_ ~ pla n d the position to them. At ,first the three students 

who were in the carriage refused to leave hut after further argument, 
they left the ~a a  of their own volition.- At no stage was any force 
used As the train was about to leave, the military personnel were 
callE:-d upon to assist in moving out the students' baggage. 

(d) Does not arise. 

Mr. Lalchand NavaIrai: ;Ua, 1- ask if this third class compartment_ 
\\-H s labelled as . Reserved'? • 

Mr. O. X. G. Ogilvie: I cannot tell you that. 

Mr. Abdul Qaiyum: May I know if this was due to the eloquence of 
t he officer and the soldiers or to the use of force? 

~  O. II. G. Ogilvie: I think i.t WA.S due to !I, misunderstanding. 

Mr. Badri Dut.t Pande: Is it liot a fact that the students were pushed 
out of the compartment? 

Mr. O. 'II. Q. _Ogilvie: No. 

111'. Badri Dutt Pande: Were -ibex not forcibly ejected out of the om~ 
p8i'tment? -

Mr. O. x. Q. Ogilvie: No. 

Sardar J[a.Dgal SiDgJl: Is it not a fact that the luggage was thrown, 
out of the compartment by the soldiers? 

1Ir. O. X. Q. Ogilvie: Their luggage was removed from the compart-· 
ment. I do not· see why the Honourable Member should presume that 
it was thrown out. • 

Sardar -&DIal SIqb.: What is the report of the Station Police about 
this incident? 

Mr. O. X. Q. Ogilvie: The report which I have gWen at considerable· 
length is drawn from the reports (if the- railway authorities-and the· 
military _ . authorities: -
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Qui ...... mld· AhmIdKalJD1: Did the soldiers' help the students 
only in .removing the luggage or aid they also help them' in replaoiJig 
it in another compartment? 

'ID' •. ~  110: 0gQv1e:;. No. I 40 DOt1ihi* :t4ai aOldiUs ::&cti4 as: 
(looliea;. 'but they certainly helped ·themto redltive'it.:. oj' ~ 0 :" "..i) 

I, .... ,..! " .", 
1Ir. Badri Dutt PaDde: Why could not the military have got into 

another' -«mlp8i'tmentwlierl the students' were occupying this compart-
ment? , .".' ',"'1 

1Ir. 0.· •. G. Ogilviel Presumably 'One was not> a'fSilab\e.·' , 
, • .i '. - ~-~ ~  ,; ;'J( .... ~ ~ ~ _ :)" ;".Vl'·,· 

Sardar lraugal SiDgh: Are the Government a~a  tl:J.at" tbe ,Principal 
of the Kini Edward's Medical College, Lahore, ''W'fbte'!'to'''tti'e' Railway 
authorities 1!.buut this incident, and that he has not so far received any 
reply from the Departmelit? ~ ~ 

1Ir. O. M. ~  Ogilvie: I am, n ~  unable to say. 
I • • . 'I ; . • ~  ~  .' .' • ; , : '",' i I . 

Sardar K&ngal Singh: I have got a copy of that ~  ~  1:-

'1,; ... 

1Ir. Presldent (The Honourable Sir Abdur a m ~ I ~  C ~ 
No. 170 which stands in the name . .of. Mr. Abdul Qaiyum is his zirlb 
question, The Honourable Member has exhausted his quota of fiv& 
questions antiB() l ~ p ~ ~ 4I olol  "', .: ~  .!., 

Mr. A.bdul QIiy1W.: ·But-I ·jlid Bot, __ ·,tiFQ3Qlle.!ltions, Sir, 

1Ir. President (l'he Honow:a\lle .Sir. ~~l  ~m  '4Qat po~  n?t 
matter, This being . the Member's sixth que,stion the an ~  .Wlll be laId 
on the table . 

. ,..Kr ••• ~ ~  Mlty I ~  f9ur d p ~ ~ n  ~  'on, -tbis'lpOlnt? 
Supposing there are six ~ l on  ow. the Ilame of. one Member of, wh.iclt 
he does not ask one or two questions. Is it your ruling, Sir, that even 

~  co,Qld not. put his ~  ~ on  ; :' ~ J ~ hi.' :,\":.. 
'. . ;., :. ;,J . , i·,.· i . 

• r. Pi-8ildent (The 'Honourable Sir Abdur Rahim): That has aiw",,"s 
been the practice. That is my interpretation of the Rule. . 

~ ',':if., :.,,;",. ~  0" ~~~ ~~ d  ~  

~  OFFICEBS JULLJilD OR WOUNDBDl AND I ~ l C  
IN THE W AZlBISTAN CAMP AlGN. 

, fl70, *J[f,' AbCml Qiiyuin:(a) Will t}ie l ~ ld  S ~~ ~ p1 ~1 a  
the total number' of killed and wounded among the troops in the l~ ~~  
Waziristan campaign? ... ' 

(b) How many British ~ ~ nd ~l ~~ I - ~ ~ ~ I ~d d 
in the a.bove campaign? ; ~ .  . 

. (c) When did the last Waziristan campaign begin and ~ n ,d"id ~ o -
cially end. .... .. ,-, ". . '.' 

t Answer to this question laid on the table, the questioner a ~  ~ d his 
quota. 

B 
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(d) What is tile· total expenditure iJmUried bY',>6overnmeRt: in coonee-
1iionwith this 'campaign? ·Will the Defence ~ a  please state the 
latest available figures? . 

>: "40;. M,/·i&. 0&11*: :(a) a.nd (b); Frondbe '. ,25th November, ,11}36, 
to the 15th Decemebr ,'1987, Govemment- ,forces sufiered the. foUowing 
.casualties in the Waziristan operation: 

;', .'..': "'J>: . " I • 1-' 

British officers 

British.otlJ,er .raoks 
Viceroy's commjlllrioned officers 

, Indian other raQJ[s 
~ . . 

Total 

, ., 

Killed. 
16 

27 

9 
198 

WQDDded. 

24 

'65 
_lIS 

; ",'" 

559 

6M 

/:: ,,::.' ~  ' ... ~ ~  

(c) The op a ~n ~ on the 25th November, 1936, and have not 
.:yet officially ended.: 

(d) Up to the end of 1937, an additional expenditure of Rs. 194 lakhs 
bas been "incurred., ' .. ,' 

, f 

..... ~  r ~ .:.:r " 
SHORT NOTICE QUESTIONS! AND ANSWERS. 

·,'t.-.,: ... 

Mr. K.&n\baam: Will the Honourable the Leader'of' the House 
be pleased:' to state if' the reVised Instrument of Accession has been sent 
to the Indian States? 

.. fte KOD01II'&ble SIr B'rlpendra Slrcu: The final reviSion' of ~ I~~ -
ment of Accession is still under consideration. -

Kr. Badri DIitt Panda: Did the Honottrable Member take steps to 
read the speech of Sir C. P. Ita.:r;naswami Aiyar published in t9!ial's ~ -
papera?' . ." ',<"'i . 

'lhellOl101ll'&ble Sir :Rr1pencira Sircar: I have read the whole of the 
Hindu8Mn Timc8 today. I had nothing much to do this morning. 

, . 
lb. "Bhulabhai I. Deu1: Do I understand the Honourable Member 

to say that he mullt again reter to the astrologer as to ~ it will bc 
-sent? 

TIle Ilonearable Sir 1frlpfD4ra S1Icar: That will be duly answered 
'when such a question is put. 

:Mr. BhUlabhai ;r. Deaal: I am putting the question now. When is it 
oexpect.ed to be selit? 

• 
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. . II ~ JlODOurloble: Sir_ KJtpendra Sircu: I regret to say that we have' not 
~ ihs(l()vered R competent :astrologer, ..•. , . 

:'," J: . 
, . ~ .. 

Kl'. 11. II. :.JGIId: May I ask whether o~ n  ,9£:.. India will 
puiollie1a the InstrUment· of Accession for, the ,informatiao of the pulplic in 
British. India? ;, : .. ~  

'.l'he Honourable sir Kripendra sitcar:' I cannot m~  anrstatement 
on.that. ,<.,!.' ".' .' 

, ~  ,STRIKJi: INTUE: BIRLA MIIJ..8, ~  . ~  

Prof. K. G. Bang.: Will the Honourable Member for Labour'be':pleaseci 
to state:. 

,Ca), .whflther o nm n~~ ~ a  ,of ~ C ~ a ~ ~ 
of the BirlaMills, Delhi, are on strike from the 24tli.:fanuary, 
1938; .' . 

':(b) whether the Textile ,Labour· Union' had ~n ~ o la 

Miller managemeni-:on the 17th January, on beaaIf of the 
workers of the Birle. /MillS; althe 'intention of:theworbm to 
go on strike, if the management failed to accept the twelve 
demimds ·of the workers;" . 1" . ~ ~  ~  n .: ,tc 'f':;: 

~  whether it is" a fact that six active workers of the Birld Mills; 
:who ,took pa,rt in. the Union. ~  ' ~  ~ p . ~~ ~ the 
Police on the 31st Deceniber; "1937; -.' .. ' . .  . 

(d) whether it is .a ~  that since the ·24th J an-.ry to lBt Febdlary, 
1938, the strikers were taking: out p o ~ n and  holding 
meetings, which were thoroughly pe8'Ceful. and. disciplined 
in character: .. " . '" ,', . ~ 

(e) whether it is a fact that on the 1st FebruAI'y., 1 ~ ~~l  

.  ! began escorting tl1enon-strikel"s into the Mill, and, a d ~  

took' into custody three strikers who tried to· persuade some 
non-strikers who were being so escorted; anel . '. 

(f) whether permission was asked by the Textile Lsbour Union to 
take out a procession of the strikers within New.' Delhi" 
lnunicipallirriits, 'and if so, whether it was given? . ,.' 

~ '. . 

Kr. A. G. ,010.: (a) Yes. T,he strike beg8'll on,24th an ~  11; be-
came complete and merged in a lock-OI,lt . by the man m~n  OIl 25th 
January. I believe there has since napa ~ resumption of work. 

(b) Such a letter was sent on or about that date. 

, (c) Six dismissed workers of the Mills who were alleged toO have ~ d 
the house of the head jobber on 30th December and 8'8saulted him and 
two others were prosecute!! under sections 452j147 of the Indian ;penal 
Code. They were discbarged by the trying Magistrate on 31st ~ l a  

(d) The processions and meetings were peaceful except for some:s"buse 
of the proprietor of the mills and of the workers who had ·failed Go go 
on strike. 

B2 
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, (e) No. On that day four persons who were" gomg;:'tG'th&:iiilliS: in & 
tonga are said to have been assaulted by strikers' and a shopkeeper who. 
intervened is alleged to have been beaten by three strikers. He complained 
to the 'Magistrate in cllarge of the Sabzimandi Police: 8ila1;ion.'.who want to 
the' ~apo  aIid directed the shopkeeper to nle' a complaint if sO: advised. 
The alleged assailants were not detained. . ',; 

(f) I understand that no such app ~a n was. rec,eived: .., 
• .:- .!, j . • ' .. ; •..•• ~ ~ ~~~  .. ~ ~ ~ ~ ; .. i:-.:. ,.>I)j:fvF s:;:" 

Prof. •• G. Ranga: Have Government received any application from. 
the workers for the appointment of a Conciliation Board? 

JIr. A. G. dIow: No formal' application nd ad ~ Disputes Act. 
Themattel' wowd be on,e for the Chief Comm pn ~ ~  .. ;:; "1. 

.  . ~  •• ~  ~ ~~~  Is: it not. a a~  that ~  sent a .. ~ to that' effect 
and It a ~ n redirecte.d to the ChIef ComiDissioner. by the Government 
of fndia? ,.; .. '. .  . 

·:,IIr.·:A .. ~ Io  Thl'ee;telegrams were received; I have got them here· 
with 'me'" ·:1 do not think any of.them .actuaU,.suggested the appointment of 
e' 'hfuhnal under the Trades. Disputes-Act; 

. ),' r "0 . .j" 

Prof. •• G. Banga: Have Government o1fered their good offices to· 
brmg about any settlement between these two contending parties? 

.j iii. A. Qj" OloW': Ithinkthere is a later question on that subject. 

111' ••• V.Qadfil: Wi.D.ithe Government appoint a Conciliation Board 
if afornialappliOation. is made by the workers? ' 

JIr. A. G. mow: That is a hypothetical question. 

'.JIr •••.• : lOlbJ:'May I ask whether the Government of India. have 
power to ~ppo n  a Court of Enquiry or a Board o~  Conciliation when· 
application is made? 

JIr. ~ o  I am not quite certain of· the position, but I do not 
thi,nk tbat, thaQ-overnment of India have. any power whether application 
is made or not. I think the matter is one for· the Chief Commissioner 
who alone has power to take the move . 

. Prof •• ; G:-RaDga: Are the Government a~a  l ~ are 
uhder'the' impreSSion when they sent' the wire to the"Government'that they 
have ttsked for the appointment of a Conciliation Board? .  . 

JIr. A. G. Olow: There is a later question on the subject. 

WORKERS' STRIKE IN THE BmLAMILLS,. DELm. 

Sir Abdul J;[aUm Ghumavt: (B) Will the .Secretary for Labour please-
state whether it 'is a fact that hunger strike is going on in Bida Mills in 
Delhi? 

(b) :When did the strike commence? 

(c) When did Government get the information of such strike? 
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(d)Pid.Goverwnent get n o~m~ on from a p S l p ~  .'P 

( e) ~ what papers ",:ere the details of strike publisheM ~  "e' :,' -" 

(f), Did Government receive any representation from the p 0 ~  -of 
the Milt or 'from the workmen? .' -" ,. "-", 

(g) What are the causes ot the strike? 

(h) What steps have Government taken to meet the, ·sitwrtion? 

Mr. A. G. mow: (a) As I stated in reply to the p ~n  ~lon a 
-strike' which merged in a lock-out is -in progress in theinills. I aiti. not 
aware of any hunger-strike in this connection. .  . 

(b) On the 24th January. 
, '". .' -', ...... " .. ": .. : ... ;1 ,,;l:!t' 

(c) .and (d). The phief Commissioner mentioned the matter to me on 
the 25th January. 

• • .' • ", :\". "' ~ • r 

(e) The press accounts t·hat I have seen do not give-any detliils. 

(f) Requests for Government n ~ on were ~l d  P'OJ;n (i). the 
Secretary, Zari Workers' Union, Delhi, (ii) the Secretary; 'All-India Trade 
Union Congress Delhi, and (ill) the Textile, Union, ~~ ",; 

(g) I am informed a ~ nm d a ~ cause"of the strike a n n ~  
agitation by persons belonging to an organisation known as the nelhi 
Workers' League.;' !. ~  C ~ ~I  

(h) The Chief Commissioner has taken the necessary steps for the prO-
tectionofthe public .. "He is keeping in touch 1l ~~ Ia ~ the 
Superintendent of Industries and has considered the wesibilit-y of ,inter-
vening in the dispute" but does not believe that any useful steps can be 
taken in this direction atpresent..) . .'.l1{ 

Prof. N. G. Bang&: How many workerS are involved in this strike? 

. Mr. A. G. mow: Somewhere between 2,.000 snd'S.-OOO.'· 'k 
Sir Abdul B&lim Ghuma'ri: win the Honourable Member say whether 

he has seen in any newspaper in Delhi any meD;tion a o ~ ~  

JIr. A. G. Clow: I saw in the Hindustan Times and in. the National 
-Call a· statement of three or ~o  lines that a stt?:ke had Cl ~ d  

Sir Abclul Balim. Ghumavi: What was the date-9f pl 1 a ~n ~  
statement in the Press? 

Mr. A ••• Clow: It was a day or two· after. the strike had'taken place. 
, . 
Sir Abdul B&lim Ghumavi: What did .thelileWSpa!lEll' report say? 

Mr. Pres1dent(The Honourable Sir Abdur Rahim): I do not think it 
ans68 out of this question. 

. Prof. If. G. Bang&: Have Government received any representation 
from the workers that deductions not countenar:.ced by ~  Payment of 
Wages Act were being made in regard to ~  wages paid by these workers? 

Mr. A. G. Clo"': I have received no' 8uch representation. 

Mr ••••• oTOIh1: May I ask whether the 'Government of India know 
.anything abOut ·the causes of this strike? . 
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JIr. Ii. '.,' Glow: 'T think this question has just ~n . asked and an ~ d  

JIr. K. I I~ ld  1 know what the demands of the workers are? 
. .' . 

. lIf. A. G. Olow: There was 's'long list of about 12 demand$ ,pI!esented, 
The first one was, for instance, the withdrawal of certain ~ nal cases 
instituted against members of the' Delhi Textile Labour Uniop. who 
assaulted 'wOrlml@i1. . 

. • ~ ...' ,,:1... . '. . ,.' t \. " .: ,. ~  'it'. ' •. "':;'O:ad&U: W4at is precisely the attitude 0(. the o ~~  of 
India in' regard to this matter? 'Are they trying to help in: the solution of 
this or are they trying merely to maintain law and order?, . 

1Ir. A. G. Olow; If the Honourable Member is ~ n  to' the demand 
that'l have' just mentioried, .Juriiierstand the'men haVe been d'rscltarged, 

Sir lL 'P. Modf:. May I know whether t4e demand's ~  p ~ n d 
before or' after . ~ strike'? " .. 
:;', iii. A. G::01o;;,: 'They were presented before the strike, 

I·· .... ! . .' ; ",,' .,' . ,: _', • 

Prof. K. G. BIiIP: ie it a fact that these workers were discharged by 
the Magistrate, ,because the allegations made against ~m were found to 
'beuntrue?,' " ". '<". , 

1Ir. A. G. Olow: I presume the allegations were not found'to be 'proved, 
p ~~ ~  ~d ~o  be discharged. 

M!;".,. G:::iB&Dga: 'Is the Honourable Member satisfied! thjf.t 'the poli¢e 
aidCilot a ~  people on false, flimsy and insupporlablegrounds?" 

'.' '.,' I, • 

1Ir. A. G. Olow: I think that contains an inBinuatior1, and I have no 
rea59»-',to sQppose. ,thl\t, to be. the case, ".':. , .• ' :) y 

Sir Abdul JbIim,'GhuDavi: Will the Honourable ~l - si'ecifY the 
,tlame of the ma.nagi,ng agents of the l~ mills? ~ , ,_ , .,:1, 
'1." '. "'- ". _. 

I ~  '01ow: 'I think the mills are under direct proprietary control; 
:1 am n9t s.ure. '"_'- .1." 

PROPOSED OaDiffi-Ui"COUNCIL CLOSING THE KENYA HIGHLAXDS TO INDIANS, 

1Ir.'AbdUl a 1l l~ ll the Secretary for d ~ oI  'Health and 
Lands please state: . , 

(a) whether it is"a fact that an Order-in-Councilhas.;l,een i9&ued, 
,or is about ~o be ~d  which ~l ~~o ~ ~ ~~~a  I¥gh-
'lands to Indians for ever; .. 1," ""- ' "-. " 

'(b) whether o ~m n  attention ha9 'been draWn ''hOs ~ n  
speech of Lord Francis Scott in which the following words 
occur: "We will not tolerate interference from local Indians, 
the Government of India or anybo,dy else on this particular 

. ,question"; :", " . , ' 
(c) whether it is a fact that even'non-British Europeans can purchase 

laD41s and·settJe inthesebighlands; , , ,{I,.:" ,:",': 

{ .. d} whether.,Govemment made rmy representatiOtu¥" a ~ afithori-
ties concerned not to proceed with tbisobjeetionable measure ~ 
if not, why not; and 
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(e) whether ~ ~mm l1  m I ~  ,any steps in the 
form of an~ o  to force'the Colonial Office to throw those 

; l l~nd  o ~ o Ind ~ ~ l 2  r: J" L; 

Sir Gilja Shankar Bajpai: (a) - -~d far as the Government of India RTe 

'(b) Government nsve seari:' gFraBS ra}'i6rt ,that' such ~ ~ a m n ~  
ma,de, ',',',"'," ' ; ,':' . '.: ,,' , 

f. (0) Y'EifI;',butithis iR'not anew'lde.elopment. ,:,'. 
j; _" : " !!.,.;r : .' .:: \ , ..' .  : I: ~ 

(d)'·ahd. (e): ,'Iril.view 0i-tble answer to p!I'rt(a)these do' not 'srise;" 
~  \ " ~  '" ~ i' ~ !(.r " .. '.'. • ~ '. .-

Seth Govind Das: 18 it not ft', fil'(:t tl.-at the commisSion,' a ll~d the 
Cl,lrter LaIJd Commission,. was appoiDtell in 1 a o ~ d ma a on of 
theae Highlands, and ~  Co:mmi£lsioia. recommended that: the.dem8ZcalioD. 
should be made and there should be an order promulgated for reservation 
.of these Highlanda?, ". " "n ,': "" 'l}:ilE ~ l ~ 

Sit Girja ~~a l  ~a  ~ l1  ~ ~ on ~  l ~  it 
is a fact that an 'Order:in-Couti.cil hil,s been tissued or: :is about· to be issued 
which will close the Kenya Highlands to Iriaibs o ~ a dm  answer 
is: ~o  so ~a  a~  ?9Ye.rn.rneI?-J 0,£ l~d ~ a ~ a  l~o ll no S~l  
'hlend has any'mformatipn In hiS po ~ l n ~  contrary, r am qUIte 
prepared to 'take. up $he' ~a  ' ',' ", ' , "',, . ". " 
. • J . '; .; , .); ~ '. • ' . . . , . ; ," ' .• " - : .• ~  • ) 

"Seth Qovtnd 'Dil :Wilbthe . Homnimble i ,Member take;jt "fram 'me, 'be-
eause·, I had: just, been ,to 'Kenya, that: it is definitiely"known:there 'that 
,the Order,in-Oouncil is, reaciy;tobe'promWgatedand .the ~ oom~ 

mittee ofthe'Keny.a Legislature b,as been ap po n d o ~ n o the matter; 
and as soon as the report of that committee is ready and published that 
Order will be promulgated? ,., ' ,1;,H<:,:,-::'?' 7:.,L':::; 

Sir Girja Shankar Bajpai: My Honourable friend is imparting informa-
~ o  ",nd n~  ~ n  a.: ~ ~  ',; '. ' .". ::U:thidf;', -' . ·;t;' 

Seth Govind Das: I am a'skiiig' whether '(lovermnent' k;10w' about it, 

Sir Girja ShaDkar Bajpa1:' a ~ I l ~d  said mo -~ :tbkn -n ~ l a  
the Government of India, are 1l0t aware that an o d ~ n- ~ a ~ n 

issued or is abouttdbe'i'ssueil whicb will' blose - ~l la a  to· 
Indians for ever. My Honoura-bJe :firiend has given" certain iti.formation. 
If he will kindly let me have pamcTIlarsof it,. I am quite prepared to . look 
iritothe matter. '. . 

Sir Girja Sh&DkarBa.jpai: That is a hypoth,etical question. 

Seth Govind Das: Does the Honoura-ble Member know that the present 
Governor ·f)f Kenya is Ulisympathetic -towards the' IndiaM, as l1~ a d 
by Mr. Kaderbhai, the President of the East Mricaa Congress, and, ,there-
fore the Europeans in Kenya.· are goiog ,tot.8ke undue advantage of the-
Governor and this Order is going to be pt'omlllgate>d very soon? 

JIr. President (The Honourable ~  Abdur Rahim): Order, order .. That. 
question cannot be put as it is really arguing. 



MOTION FOR mI ~ . 

.BAN PUT BY THE GOVDNMBNT 'OFTBBPtrNJAJl ON PROF.N. G. RANGA, 
M.L.A. ." ... c •• 

JIr. Prealdent (The Honourable Sir Abdur Rahim): I have received 
notice of a motion of adjournment from Sardar Sant Singh who wants t.o 
.discuss a definite matter of urgent public importance, namely: 

"The ban put by the Government of the Punjab on Prof .. N, •. G. ~I  M:L.A:., 
preventing him thereby from participating in and presiding over a pubhc m~ n  m 
the Punjab ~d thus violating the privilege of 811 Honoura.bleMemberof thIS ~o  
.to carry on constitutional agitation in any part of India to create and consolidate 
puhlill l!pinion on questions of. public importance". 

Is that privilege oonKned to Members of this H'Ouse or is it the privi-
lege of every citizen to carryon politieal activities, $ubjectto the laws? 

S&rd&r Smt Singh (West Punjab: Sikh): It is no doubt the privilege 
()f every public man in India to create an~ consolidate public opinion,. but 
it is the special privilege of the chosen and elected representatives of the 
people to create public opinion. 

':.r. President (The Honourable Sir Abdur ~  The next point 'is 
that the Honom:able Member knows'very well ~  no question of privi-
lege can be discussed on an adjournment motion. I had occasion to give 
'l'lilings previously on this point and in consequence ofthat,GOvemment 
tIied .tohrillg forward 8 Besolution:or an amendment to the Standing 
Orders, but BOthing has been done so far .. At any rate the matter 
stands as I pointed out in my ruling. This motion is disallowed. 

Sarda:r SaDt Singh: Sir, before you go on to the next item, I beg to 
'Submit that I gave notice of one other motion. 

JIr. PI_dent (The Honourable Sir Abdur Rahim): That motion is 
not on the agenda paper and cannot be moved, .;,; 

JIr. K. AI&! .Ali (Delhi: General): Sir, m$y .1. sub,mit 

llr.Pre81dent (The Honourable Sir. Abdur a ~  No, we will take 
up the next item now. . 

ELECTION OF MEMBERS TO THE PUBLIC,' ACCOUNTS 
COMMITTEE. 

'rile lIonoar&b1e Sir lames Grigg (Finance Member): 
j'; ", -, :', 

Sir, I 'beg to. 
move: 

"That the non-official m~m l  .of ·the AII&embly .. do pl'QCIIOdlto,eleot, -in. theo 
manner required by rule 51 of the Indian Legislative Rules. eight members to be 
members of the Committee on Public Accounts." . 

JIr .. ~  (The Honourable Sir Abdur Rahim): The question is: 
"That 'ih" non..oilicial members of the Assembly do proceed to eleCt, in the 

-manner ~mn d  by rule 61 of the Indian Legislative 'Rules, eight members to be 
mflmbers of tbeCommittee on Public Accounts." . 

The motion was adopted. 
418, 
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Ill. l'IIIIideIB. (The Hononrabte, tfJlf,;"Abdur "::Rahim)':- I:inay illtorm 
Honourable Members that for the purpose of electJion of Members to'the 
·Committee on Public Accounts the Notice Office will be open to receive 
nominations upto 12 noon on Thursday, the 10th February; 1988, and 
that the election, if necessary. will be held in' the Assistant Secretary'a 
Room in the. Council House, Xew Delhi, between the hours of 10-30 A.M . 
. and 1 P,M. on Thursday, t:he 17th Febi'u,ary,1938. 

THE CONTROL OF COASTAL TRAFFIC. OF ~ I  BILL. 

APPOINTMENT OF CERTAIN ~  ,TO I I ~ 1C~ I l ll S I ~  

Sir Abdul JIIlIm Ghu.mavi (Dacca cum Mymensingh: I ammad~ 
R,ural) : Slir, I beg to move: :, 

"That Mr. C. C. MilleI' and Sir Muhammad Yamin Khan be appointed ~ the 
:Select Committee on the Bill to control the Coastal Traffic of India in place 'of the 
Honourable Sir Mnhammad Yakub and Sir Leslie Hudson." -

With your permission, I want to add also the name of Mr, S. C. Sen 
who will certainly be very helpful on ~  Committee. 

~ 'i'.';,;'·,; 0" i':. . J..'-!] 

Mr. Pres1dent (The Honourable Sir Abdur Rahim): Motion moved: 
"That Mr. C. C. Miller and Sir Muhammad Yamin Khan .. 1!!1 ap,pointedto the 

:select Committep on the Bill to control the Coastal Traffic of India in place of the 
Honourable Sir Muhammad Yakub and Sir Leslie Hudson, and that M:t. S . .c. Sen 
be added to the Comlnittee," 

.Mr. P. E • .James (Madras: op ~n  ~ o ~ yoU: ~  a ~ on  
'Sir, may I draw attention to one matter? I do not want to take objec-
tion to this motion, but it has been the custom of this House in the past 
to accept. a motlion of this kind, without any discussion by agreement 
only when it seeks to substitute names for those who IIiight have resign-
ed or might not have been able to be on the ·Committee for some reason 
or other. I 1iI6&; however, that the HODourable Member 'has added a 
fresh name. 

JIr. President (The Honourable Sir Abdur Rahim): That is so. The 
Honourable the Mover ought to have mentioned this ~ an  'and I 
would then have asked the permission of the House to· add a new name. 
I have now put the names to the House· If there is any objection, it 
'Hay be taken. The question lis:. '." 

"That Mr. C. C. Miller and Sir Muhammad Yamin Khan be appointed to the 
Select Committee on the Bill to control the Coastal a l ~ of India in place of the 
Honourable Sir Muham!"aq 'yakub and Sir l ~ Hud.on, and ~  ~ S  ,C,., Sen 
be added to the Committee, . 

The motion was adopted. 

THE DESTRUCTIVE INSECTS AND PESTS (AMENDME#:6 BiLL. 

JIr. PresJ.dem (The Honourable Sir AbdUl' Rahim): Further considera-
tion of the Bill further to amend the Destructive Insects ~d Pests Act, 
1914, for certain purposes. 
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,JIr. &a.mli ~  'CIlle,*, ~ a  : Indian Co m n ~  ~11  I 
meve: .', .jl: ';-1 ; ", 1~ ~  

, "; ~  ; I 

"That·in clause Z of the Bill,. for the word 'extension' tho' word 'transport' ·be 
n 4 ~ d  " !. 

:. , 

It was with some hesit .. tionjiliat 1 tabled this amendment 'haViJlg 
regard to the vast knowledge o ~n~~  .of the Government of India, but 
still I. think that the word ~ n on  is inexplicable, and. I would sug-
gest· tihat' the word • 'transport;'!' be substituted for that word'. : 

SIr'··CJIt1a 8b&nkarBajp&i '(Secl'eiitiry;" Departinent 6f Educat,ion, 
Health a~~  an~  I accept that. ~ l  " _ ., .f' 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

. "That. ~ '''''Uae'3 of ihe; l ~  the word .'extension' the word 'transport' b6 
d~ .. - ,"I' 

. The mo~ on was adoptad .. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
. "'That' l l~ 2;: as am nd~d  stand part of the Blil." 

The motion was adopted. 
, , a ~ 2'.' as mn nd~  was added to the Bill. 

Mr. S~ Ca a ~ ~  Sir, ~ mo ~  ,.,", ~ .i ',:- ,;): . 
a ~ -for - l~ ·(a) of ct.use 4 Of the Bill thefoUowitlJt be substituted: 

. .. ;;:" 

'(a) il;l lI -~ on Jl} .aHer the ,word,'ar,tide$' thE' word$ 'or of insectdj ~n all  
or anycla88 of insects' 'shall be inserted.;; and" , 

, . .! '. .. 

, :1 .-take, it, Sir, that the intention. of the ·Q(wemmenti'is to prohibit 
aucll insects .or claJ8 olinsoots likely to affect -the crops.·· If that ~ So, 
these words m ~ be. transposed itl the way I have ~d~ Otherwise, 
perhaps, the amendment is out of order. I should like to know' the view 
of the Government)n this matter. 

Sir Girja ShaDk&r Bajpai: Sil!. the position is that my Honourable 
friend's a88umption is not correat.We do not want to limit our pOWeJ: 
of regulation only to insects and pests which. cause infection. 

Mr. Sami Venca1iachelam Ohetty: ~n I beg leave o~~ d a  this 
amendment. ".' ,.-

i." 

Mr. President (The Honourable Sir Abdur Rahim): Ras the Honour':' 
able Member the leave of the House to withdraw his. amendment? 

The amendment was, by leave of the Assembly, withdrawn. 

~  ~ a  ('J'pe. HonoJJeable· Sir Abdur Rahim): :The';question . is':" 

"That la ~l 4, stand part of thEln,ill.",;. 

The moti'On W8s'adopted: 

Clause 4 was added to the Bill. 

-:,'. 

'i 
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]lr. Sami n a~l~ Ip ~  1 ~~  ,,;"/' - ~  

"That. in clauie5 of the }JiII,at the, enl} .of,'$h.e proposed. ~ on  4,A,th!! f\llIowing 
be added: 

'alid a Provincial Government may by' 'ikl' nt;tifieatio'n in its Officia:l Gatette 
prohibit ot regillate subject to such eGlI'ditions a! "that: Goveriunel\t may-impose'; the-' 
e.x:port ,or ~ all lpo  ,fuopm :anyplace. to,any:,other, plao~ ~ ll n p o~ of any 

l~ or, ,class o~ ~~ l  or  of insects ~n a  9l'any, C~  C?f ~l~S likely to cause 
mfechon to .'any crop'.'" . " '", ,.' , ',",. " . 

\ ,':"j /: 'j""'I-

, The : object' of' :triy moving thiB 'smendmt:!nt is to give 'the ; Provincial 
GovetDment' authority, t() ala~ tketransport of, such ·illsetltS or stich 
a l~ l  are 'liliely tocsU1!e iinfMtion: to-'sny ctep from: place to plaee 
within the p1 l n - ~ n p p  considered in ~n  'legislStioti 
which may have' 'to be -pfii88eil by' 'tne' :lPMViricial . Govem'lnents; '" . , ' 

, sir Gtrja'ShaD:kar BalPad:'T ~ ldl l o ~a l n o l  
a~ ~ l -a  ~  a d ~ la n  l ~ ~ ~o ~  ~n~~ iIi list III,Oi-e., 

.8/11, entrf l ~ ~~d to, ~ I n~ S ~  'W¥t' ~  on S~l  ~ la 
18 Propos.tng IS' tha't 'We should legislate --with regard to what IS l 1 ~ 
Iy' 'Within' the junsdiction' Of '8, n ~al GOverrii:rient. 'r :think that' that 
knot iIf'Order.'" :'" j", :,:. ,' .. "'; ,'; .: --', " 

Jrr. Pi'e8idint' '(The Honourable -Sii- d lI - ~  is' that 
point? , '(-j" ;;,., ~  1'. l ~ . .i"L' . ",,', 

Sir Girja ShaDkar Bajpal: What we are trying to do by this legislation 
is to prevent th:e mo ~ n  of"an n ~  ~ ~ or n~ ~~~ ~m 
one province to' another, . or frOin oneprovmce to any part· outE!l(te India. 
What my Honourable friend is suggesting iidhat we should now legislate 
to regulate the movement of this pa ~ l o l~ IIS l  ,orjIlsect wth-
in the province itself. . . . ~ -  ,J ~ ... ' '. ." . . 

. . .. "  . r-'"!:,,:;:7. ' ..• ~ ~ •.. ~ ~ .---," < ••• ~~ 

-iIr. Sami Vencatachelam ~  I do ~~ ~n ~a  anytbirig on 
the point of order: if you allow the motion to 'be made, r shall discuss 
the merits. 

,,' 

Ilr. President (The Honourable Sir Abdur Rahim): T1iis raises the, 
old question as to whether it [s apointi of order apd ~  ~ ~ for. the 
Chair to',give a ruling .: . ..' ., '" ' 

, -.. 

Sir Girja Shankar Balpai: I do not, wish to press. my point of order. 
What I really wanted to convey was that this is a thing which ought to 
be left to Provincial Governments to regulate. by their OM,l legii¥ation or 
order: ~  is not a thing which we can deal with: the scope of the Bill is 
limited to movement of these things from one: pronnce to another pro-
vince, and not withiI;t the same province. . , 

Mr. Sami Venca.tachelaJil I a~ is so, I beg leave to with-
draw my amendment. " .' 

.!Cr. Pr8sident (The 1 o om-a l~ S ~  - d~  Rahiw.): Has, the Honour-
able Member the lee,ve of the House' to wi,thdrllow, his am ndm~  

The amendment was, by leave of the Assembly, withdrawn. 
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:Mr. Sam! Vencatachflaiil.· ObeRt: ,:9it:i ~  :' ~  . ::": 

"That in -clanse 5 of the Bill, to the propoaed section 4C, the following proviBo be 
.added: 

'Provided .h.at such Indian State prohibits the export to British lDdia of any 
.article or n ~  has, been:declared .to. be a pellt by the Central Governmeht'." 

Sir, 'aceotding to the 'Bill.; the onus of declaring an article or insect to be 
. a pest rests more·with the Central Government in return for u 

12 NOON. similar notification by the Indian States and not vice verBa. 
Unl03SS some :reciprocity at l ~ I n ma ~ is established, .I don't see 
why the Central GovernmeNi .. i¥.one ihould be ·charged with this responsi. 
bility.I ~l~  o ~  ;the HOIlOurabJe: Member in ch8J:ge to 
.consic.klr tha.nece!lBity. ,.9f II.'&king. the Indian . States issue a similar 
Ilotification ~ n the :Central Government notmesto that effect. 

Sh 9irja S~ BJ..lMi: Sir,. Ipeg to ~~ ll ~ l ~~n ~~ of 
my Honourable, friend ~  it is: not really necessary o ~o  ~  amend-
rpent. for the very aimp1e:reasOll that we already have. power under the 
- ~~ p  Act to.prf}veiit ~ ~ n  into .!follY ~a  qf J3ri1;ishlndia of, ~~ 
which we consIder is .lti{ery. ~o  cal,lse infectIOn to any cr.op, ani my friend 
may take it from me that if an Indian State has an insect or pest or any 
.article which has been declared to be dangerous, and tries to export it to 
British India, the Government of India will not invoke the provisions of 
:section 4C,. unless the Ind ~ State is prepared W give uaits o-~ ~~~on  

Mr. Sami Vencatachelam Ohetty: It is not quite a satisfactory expla-
nation. 

-:. ••.• __ .,f 

".' :(»re8ident .. (The I no~~l~ S  Abdur Rahim):' . Do you mean the 
rellly is not ~ l ~pp l  worded',j 

.r. SamiVeilcataclleIain tDittty: ' Yes. 

Sir ~  ~~~  ~~ ~ ~  ~ ~ ~ llp pl~  I ~ I ~  to ~1 
.-gest a suPstituted. amend'melJ,t !n: . thIS form: 

: .. '." ,\.' 

"Provided that such Indian State prohibits the export to British India Of any 
:article or insect or class of insect, the import of which into British India has been 
prohibited. by t,Ae Centr:al. Go'Vemm.eilt." '" . ,',.: 

Mr. l'r8s1deni '(The lIonourable Sir Abdur Rahim):;, Won't it serve .the 
Honourable Member's purpose? You want to prevent. pest from being 
transported. to another place .. Perb,aps the . proviso ~ d . by the 
onol ~ l I I ~ ll meefhis,·case. ' ., '" .... ~ .. '. 

lit,' it.· ~ n m  (Tanjore' cum Tl'ichiilOpoly: 'Non-Mtiharhmadan 
'Rural): Sir, the o ~  :point for o~ d a n is if om o~  exports a pest 
from an Indian State to British Inilla, unless the State' pr,ohibits it, the • 
-exporter will not be punished. Of course', it is open to the Government of 
India to prevent the expory. of pest 1 ~ I d ~ a  jp ~  IJJ,dia. 
It can only catch it on the bOrder. What wewa.itt is a ~ n  "Gov-
-ernment of India have power to punish every exporter who exports an 
insect or pest to the States, the Indian States should also have a similar 
JlUWer to punish those! #hp ,Will.' export pest!! frOiD their a ~ o Brltish 
India. Whenever the Go:Vernment of India issues a notification preventing 
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the entry iatoBritiBh India from an Indian Stilte of· FY'jnf,ctious'ineect, 
we want that the Indian State concerned should also issue .a. similar noti-· 
fication, and then only the object of this measure can be easily secured .. 
I. don't see WIlly the. Government sheuldhave any o oa ~  

.' , 
f' : :. I ' . I ~ ;,. , • ; .;. 

Sir Guia Shankar al~  Sir, I can only repeat what I said ~o  

nam(\ly, that it is not n ~ a  in the 6pirlibn of''theGovetnfuint (jf'lndis' 
j;(, have sueh a provision, At the same time, if tnyrhiends feel !frery stltongly 
about this and the discussion: is likely tq be prolonged, 1. am ~ _, prepar-
ed, in order to cut short the discussion,' to accept the. motion With . certain 
verbal amendment, I shall again read out the o al l~ . . . 

,. ~ d  that tiuch!J)dian: State: prohibits., the export! ~ l  Iniilia .... any 
a ~  or insect or class of insect, the import of which into-~ ~  Iudia ~ ~ 
prohlblted by the Central Government," . 

If my friend : will 'adopt --those 'words, I a ~o o o  to ~am nd-
ment, " '.' ' ,! '" " ".:' ". :, .,., 

Mr. Sami Vencatachelam Ohetty-: 'M6st-Mltligly; ,:":':";:; . ",if) 
'J 

I ~ ''PNBldeDt' (The Honotirable SIr A'bd.'u'rRtihini): 1 ~ l d ·:ttetter-
Uum .wijhdrawI1 the othez:, .. ..:,' i' 

• ~ " .• ~ I _ • 1-" , •. , '. ';i 

Mr. Sami Veneatachelam ~  Stir, I"withdraw iny a~ nd-
ment.' " .. '" .. 

~  ~d n  ~ ono~ l ~4lll  . .li.hiJ;o) ~~~  ~o -
able Member the leave of the lIouse to withdraw1;tis ama l4~n 1  

The amendpleut ,was, by l ~ o  the Assembly witQdraw.n. 

)[r. sam! Vencatachelaui Ohett)': . I move ': 

"That in clause 5 of the Bill, to the proposed section 4C.;' tbe following proiiilo be· 
added: 

'Pi'Qv:idl!ct that .Udl IndiN! a a~ ~ p o a th •. export: to Britiill da9ia '-4, any 
article or insect or class of insect. the import of which into  British India bas ,been 
prohibited by the Central Government'." 

IIr..Pnsld_ (The HonburableSir, AQdur Rahim): ~ on is:,. 
l a~ iii' claUse 5 of the Bill, to' the proposed' section' 4C, the foI!oWihg Pl'QrisIJ .be. 

added: 

~ d ~  such Indian. .. Jilta.t.e" prohibits the ~ to'.-BrWialI ~ of .. any 
article ,or ~  orcJaBB of, :insect, the import of which 'into British India, has been 
prohiliit&d by the Central Government'." ',. 

The motion was adopted . 
. , .  . . .' ; • ~  :t.-·;1 ... • : ) ,; .:. ," ": r.j.:( - ." ........ -; - }r 
Xr. President (The Honourable Sir 'Abdur' RShim):' I think that 

'finishes all the amendments tp clause 5. 

Prof. N. G. Ranga (Guntur cum Nellore: Non-Mql:uunmllodl1l Rutal): 
Sir, I ha.ve got an amendment No.9 printed on the list whieh was circu-
lamed on the 1st 'of FebruaI1, and I, don't kDow Why it is no~ found in' 
the list today. . 

Sir GlrjaSh&nkar Bajpai: My friend moved it .. Stir, and it was adopted .. 
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Plot If. 'G. a a~  'fhei'e was'so much -cOlifusioll on ;thftbidny that I 
, , 

·.(tOR:'t" ·remember' it. • 
'.': •.. :1 

Mr. Preaideat{The Honourable, Sir Abdur Rahim) : 
time t-o find out what had happened. 'fhe question is: 

You. bad enotlgh 

: ~~ ~a ~ ~  ~  a~~llda4  ~d pa~ ol,tbe, ~~  , 
·The tnotion 'Was ~1I d  

,Clause ~  as amended; wall added to the BUr 

Clause 6 was added ,to the Bill. ' 

:Kr. If. V. :Qadg11 (Bombay Central Division: 
-Rural): Sir, I inove: ' 

•• : ",.j 

.,1 

Non-Muhammadan 

~ ,"T,bat,,in ~~ 7.<Of t.he Bill, in the ,propoaed 4lectiqu 5A,' after ,the words 'Any 
person who' the word 'knowingly' be inserted." 

Sir Girja ~l Il a  ~al a  I accept, ~ ~  ,:,:;:,. ; , 

-J' Mr. ~ n  (The Honoura;ble Sir Abdur Rahim)-, The l ~o n  : 

"That in clause 7 of the Bill, in the proposed section5A, after the; words ~n  

-person"who' the word no n~ll  be n ~~  .u<:' ; ~  

The motion was adopted. 

Mr. Preiddent (The: Honourable ~ d  RahimY: -o ~~ .. t ~~  it 
'has been covered by No. 11. ' !. 

"That in claU8e 7 of the Bill, in the propolied section SA 'theworciS 'or 'exports or 
attempts to export from British India to all IJl4iBll State Ally article, ,Of iIl8eCi' be 
,omitted." " '" c •• ' - " ,,' ' 

The objeet is obvious. 

111'. Pn8ident, (The, Honourable Sir, AbdUl" Rahim): Amendment 
"moved: " 

"That in clause 7 of the Bill, ill the proposed, eection 5A thl\ wef-Cia 'or--exp<n'ts or 
,attempts to export from British India to an Indian State any article or inseet' be 
-omitted." ' , 

Sir GJrja Sbankar BajpU: I do not see how it is obvious. It was to 
have been consequential on the omission of "clause 4C, which has not 
'hoppened. " 

JIr. Sami Vencatachelam Ohetty: I beg leave to withdraw.my aqlend-
ment.' - - , 

The amendment a ~ by leave of the Assembly; withdrawn. 

Prof •• ~ >0. BaDp: S ~ I move: .;,. 

"That in clause 7 of the Bill. in the proposed section 5A for the words 'fiye 
'hundred' the words 'two hundred and fifty' be substituted." 

Mr. President (The Honourable ~  Abdur Rahim) : Amendment 
moved: 

"That in clause 7 of the Bill. in the proposed section 5A for the words 'five 
llUudred' the words 'two hundred and fifty' be Bubstituted." 
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Sir Girja Shankar Bajpai: I accept it. 

1Ir. President (The Honourable Sir Abdur Rahim): '. The question,ja: 

"That in clause 7 of the Bill, in the proposed -section 5A for the words' 'five 
hundred' the words 'two hundred and fifty' be substituted.': 

~  s 
The motion was adopted. 

JIr. Sami Vencata.chelam Chatty: Sir, I move: 
"That in· clause 'i of the Bill, in' 'the' proposed section 5A the words 'with' imprison-

Dent which may enend to thrse mont.hB, or' be' omitted." , 

It seems to be unnecessary to restrict the liberty of a person for an 
·offence of this sort. I, therefore, want to dispehse with the punishment of 
imprisonment. Sir, I move. 

JIr. Praliclent 
moved: 

(The Honourable' Sir 'AbdUl' Rahim)':.i.. d~ n  

"That in clause 7 of the Bill, ill the proposed section 5A the worda 'with imprison-
ment which may extend to three ~on~ ~  be omitted!' ., ~ .-,' . " 

Sir Glrla ShaDkar Bajpat: t accept that. 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That in clause 7 of the Bill, ill the proposed o~ SA the word.s 'with imprison-

ment which may extend to three months, or' be c:iIIlitted .. ", ,,' J, 

The motion was adopted. 

Prof. •. G. ltaDga: Sir I move: 
"That in clause 7 of the Bill in the ,proP'lsed. section, 5A' ~  ,:words ' 'two 

-thousand' the words 'one thouSand' be substituted." '. 

We have considered this very carefully and come to ,the conclusion that 
it is not fair to allow an ordinary peasant or small trader to be fined up to 
-two thousand even for a second offence. It is really ~  much of a jump 
from 250 ,to 2,000, once a. man progresses from the first offence to the 
.second offence_ Therefore, I suggest that the Honourable Member in 
charge of the Bill will be well advised to accept our on~ Sir, I 
'move. 

1If. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

"That in clauSl' 7 of the Bill, in the proposed section 5A for the words 'two 
thousand' the words 'one thousand' be substituted. ,.' 

Sir Girja Shankar Bajpal: My Honourable friend seems to think that 
because I am prepared to ~o with him some way, I shall be prepared to 
accept anvthing. I would. not accept this particular amendment of my 
Honourable friend_ We have gone as far 8S we could. To cut out imprison-
'ment altogether is as far 8S we can go. 
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Mr. Prerrklent (The Honourable Sir. Abdur R4Pim) a~ n  

. "That in clause 7 of the Bill. in the proposed section 5A for the words 'two-
olll d~ the WOMS 'one thoU8&Dd' be Bubstituted." ' , ",' 

The, motion was negati"yJld. 

Kr. Sami Vencatchelam Chetty: Sir, I move: 
"That in clause 7 of the Bill, in the proposed section 5A the words 'or with both' 

be omitted." 

.  . : ;' : ~ C. ~  I ~I  ': ·Io· ... ~  ~  .• ~ -:;. • ]J. 

Kr. ~~ d  (The J!onourable Sir Abdul" Rahim): ~  question is: 

"Th8.tin clause 7 of' the Bill, :in the propoied lection 5A the words lor with both· 
be omitted." . 

Th,e ~o l :was adQpted. ;. . '. -' . .' 
Clause 7, as amended, was added to the Bill. 

~  BptmCe S~ a  I o la ~  pa m n ~  ~ l~  

"That in clause 1, of the Bill, for the figures '1937' the figures '1938' ~ 
substituted. " 

Mr. President (The Honourable Sir Abdur Rahim) ; 'The questiori is: 

"That in clause 1, of the Bill, for the fi!!'urell. 7 ~ ~  ~  'J.9?lB' be 
substituted ... 

The motion was adopted. '-. .  . '. , . : . : ~  .:]; ~  .. :" "" 

Clause 1, ~ am nd~  was added to the Bill. 

The Title and the Preamble were added to the Bill." 

Sir Girla Shankar B&IP&i: I move: 

"That the Bill, as amended. be passed." 
, .. 

-~ .. 

:.r.Pr8llltlent (The Honourable Sir Abdur Rahim): The question is: 

"That the Bill, as amended. be passed." 

, 'The motion was adopted. 

TH.ECOMlvIERCIAJ;, DOCUMENTS EVIDENOE, BILL; 

.16-:'1. A.'lilol'iie (Government of Inaia, Nominated Oflicitin: f>'ir: l' 
beg to move: . 
"That the Bill to amend the Law of Evidence with respect to certain commercial: 

,doc,um.ents be reflll'r!!d' ¥l a ,8eleot Cowmittee cousil!ting of :Mr. G!IN'p.d.V,'· DesJpukh. 
Mr. N. C. Chundei, Bardai' Siirit Singh .. Khan Bahadur Muhammad Anwar-lll-Azim, 
Rai Bahadur Seth Bhagchand Soni, Mr. F. E. James, Mr. E. Conran·Smith, Mr. 
H. Dow, and the M9ver, and that the number of memberll whose presence .. shall be 
necessary to constitute a meeting of' tbe Committee shall be five." 

I fear this Bill is not a very exciting measure but it is one of real im-
portance. Whatever the merits of : our ,judicial'Bjstem in India, it has 
been recognised that procedure is often subject to serious delays; and there-
fore any measure which is calculated to mo ~ the causes of delay must 
be of al n~  to a considerable ;number of people. I will briefly remind' 
the HOllse of the genesis of this Bill. In 1926, a long time ago, the· 
Bombay High Court pointed out that their efforts to improve the procedure· 
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relating to commercial causes so as to ensure a better and speedier disposal 
a~ met with one obstacle which could be removed on1y by legislation. 
~IS related to the ~ l  pla ~ by the existing law in the way of 
usmg documents whIch by the practIce of merchants are accepted as evi-
dence and taken 86 prima facie correct but which in a Court of Law cannot 
(without the consent of the parties) ·be admitted in evidence without ~ 
mony both as to their genuineness and as to the correctness of the state-
ments made therein. The High Court quoted specific instances nnsing in 
that Court of great expense and delay caused by parties, who, in order to 
give trouble, insisted on the other side getting commissions issued, some-
times to foreign countries, to take evidence as to facts which for all practi-
cal purposes are sufficiently established by the documents themselves. The 
High Court also referred to the remarks made in the report of the Indian 
Civil Judicial Committee, which spoke of the practice in India of a party 
insisting on the production of unnecessary evidence and putting the other 
side to the trouble of proving matters which in England would be admitted 
as a matter of course. The Bombay High Court said that this difficulty 
had in England been surmounted by la o~l  and they suggested that 
similar legislation should be introduced in India. That suggestion was put, 
I think ten years ago, in 1927, to Local Governments and the other High 
Courts and Bar Associations and to f.he Mercantile Associations, and the 
suggestion in its general form was accepted. Then came the drafting of 
the Bill and that was a comparatively simple matter. But the preparation 
of the 8.chedule, which contained the documents to be specified, proved 
to be a long and laborious task. The Honourable the Home Member ex-
plained a year ago, when moving for circulation of the Bill. that we do not 
cla,im any finality for the Schedule in its present form, though a great deal 
of pains had been given to its preparation and to consultation in the course 
of its preparation with the various bodies and associations which would be 
primarily interested in it, 

The motion for circulation was adopted last March, and ono a l~ 
Members now have before them the collected opiliions. I have been 
through those opinions and I think I am right in saying that they are 
practically unanimous in accepting the need for legislation and approving 
the general lines of our Bill. That, I suggest, is enough for our present 
purpose. There are some criticisms in these opinions of the substantive 
clauses, For instance, some opinions consider the effect of ~la  3 to be 
too sweeping. Clause 3 relates to the pres\lIDption as to genuineness of 
documents, and some people consider that. the absolute p mp o~  of 
genuineness goes too far and should be modified. Then there are. oplllions 
criticising clause 4, which gives the Governor General in CouncIl power 
to add to or remove  from the Schedule anv document by notification in 
the Gazette of India. Some people think that that power should be quali-
fied; for instance, it has been suggested that any intention to amend the 
Schedule should be notified first and objections called for and  any am~nd
ments should be made only after those objecti?ns are ~ d ~nd conSIder-
ed. Well, Sir, those are points that can and WIll be ccnsldered 10 the Select 
Committee if my motion is passed. But naturally it is this long Schedule 
of forty three items which has come in for most criticisD?-. Some people 
want to exclude some of the items, others have Imggestlons as to other 
items which ought to be included. These suggestions ~ l1 ~  found of 
great value, and I have no doubt that the Committee ,,;ll ~l  careful 
attention to them when it comes to the detailed exammatlon .of the 
Schedule. 

a·· 
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Sir, I think I am justified in speaking of this Bill as one which is recog-

nized throughout India as a useful, and I might almost say a necessary, 
measure, and all that remains is to get it settled, subject to the verdict of 
this House, in Select Committee. Sir, I move. 

Xl'. PrtaideDt (The Hl)nourabJe blr Abdur Rahim): Motion moved: 
"That the Bill to amend the Law of Evidence with respect to certain commercial 

documents be referred to a Select Committee consisting of Mr. Govind V. Deshmukh, 
Mr. N. C. Chunder, Sardar Sant Sincrh, Khan Bahadur Muhammad Anwar-ul-Azim, 
Raj Bahadur Seth Bhagchand Boni, Mr. F. E. James, Mr. E. Conran-Smith, Mr. 
H. Dow, and the "Mover, and that the number of JIIembers whose presence shall be 
necessary to constitute a meeting of the Committee shall be five." 

Mr. '1'. S. AvjnaabIJmg&ID Ohettiar (Sa.lem and Coimbatore cum North 
Arnot: Non-Muhamma.dan Urban): Sir, this measure has been generally 
welcomed by the commercial bodies 8S well as by the Courts, but in 
respect of the list that is to be attached to the Schedule there is bound 
to be some difference. It is good to bear one thing in mind, viz., that 
this list should be confined to only such documents as are issued either 
by a public authority or such other concerns of a public nature as a Port 
Trust, a Chamber of ('ommerce, etc. Certain other things which ha.'Ve 
been included in this list have been objected to among the "opinions". 
As regards items 33 and 34-bills of exchange and bank drafts, etc., 
which are drawn by private bodies-to give them the respect aond the consi-
deration which documents kept by public bodies are entitled to is, in the 
opinion of some people, rather too much. I need not say much about 
these items, for I hope and am confident that they will be examined 
very carefully in Select Committee before being added on to the list; 
but one thing to which I would like to call attention is clause 4, which 
lays down that: 

"The Governor Genefl-l in Council may, by notification in the Gazette of India. 
direct that any document shall be added to or removed from the Schedule; and upon 
such direction being IT.ade the Schedule shall be deemed to be amended accordingly." 

Over this matter there is a very considerable difference of opinion and 
,·ery rightly to my mind. Sir, even the European Ay.sociation in Cal-
cutta, which usually has any amount of faith in the Gov\.IIlment of India, 
says this on page 5 of the "Opinions": 

"This Association is in favour of the Bill. It is suggested, however, that 1n 
connection with Clause 4, 'Power of the G·ovemor General to alter schedule'. it would 
appear from Sir Heury Craik's speech in introducing the Bill that the compilation 
of the schedule required extreme care and it would therefore appear advisable that 
powers of deletion and powers of addition (Tlarticularly the formerl should be subject 
to some control, e.g., prior consultation with the Chambers 6f Commerce just as a 
rule made under a particular Act is first circulated." 

But more than this, the Bar Association of Akola., in my opinion raises 
a very iml)ortant l)oint which is supl)orted, if I may say so, by the very 
authoritative ol)inion of the Advocate General of the Punjab. As regards 
clause 4 the Bar Association says: 

"This Association is on prineinle aqainl!lt on p n~ legislative powers on the 
Governor Geueral in COllncil. TJ.e common procedure of amending the Act bv 
amen diD!!; Acts should Buffle.. The laUer m .. t.hod ensllres that. chanl!BB will be made 
after complete deliberation and after the public ha'Ve had twl onportunitv.f,Q dillOQls the matter." of" • .•. f 



!rBE OOJOlBaOIAL J)OOt1J1BNTS BVmBNOB Btt.t.. -The Advocate-General, Punjab, goes a step further $Ild .says: 
"The third point of criticism is that the fourth clause of the Bill CODfenmg ~  

on the .Governor General to alter the schedule by notification appears to me to be 
l~ a 11ITU. The fourth clause delegates legislative functions to the executive and 

thiS procedure app~  to me. to be opposed to principle. Amendments to the schedule 
can only be made ill the ordmary manner by legislation and not by notification." 

I am not a lawyer enough to go into these matters and to say whe-
ther this section is really ultra vires or not, but I am confident when I 
say that the inclusion or the exclusion of a particular document from 

. the Schedule is a very important matter and if it is to be done by means 
of a Notification, then it is not fair to the commercial community. I 
submit that the ordinary process by which amendments are made to Acts 
which is being done every day, should be followed here also. It will not 
take much time to formulate a matter like this and it can easily be 
done by legislation. So, I would suggest to the Select Committee to go 
into the matter and delete this clause. I support the motion. 

:Mr. X. Santbanam (Tanjore cu'm Trichinopoly: Non-Muhammadan 
Rural): Sir, I have only one point to add to the remarks of the Honour-
able the M;over and my friend who spoke just before me. It is that this 
Bill does not contain any clause for reciprocity. Many of the items in 
the Schedule provide for the recognition of the documents issued by 
foreign Chambers of Commerce, Port Trusts, etc. In such cases we 
should insist that similar certificates of Indian authorities be recognised 
in those countries. It may be that unilateral recognition will assist our 
merchants, still it is a matter of vital political importance that even in 
minor matters we should insist on complete reciprocity. Otherwise our 
merchants trading with those countries will be put to a lot 'of difficulty. 
So, I suggest that the Select Committee should go into each item of the 
Schedule with the view to find out whether similar documents of Indian 
authorities are recognised in the Courts of foreign countries as evidence, 
and if they are not, the Government of India should negotiate with those 
Governments for the recognition of those documents as evidence in their 
Courts in the same way as they are recognised by the Indian Courts. 

With reference to clause 4, there is certainly a legitimate objection, 
but it might be that the procedure of legislation may prove dilatory and 
it may be necessary in order to avoid litigation to alter the Schedule by 
notification. In all such ca'8eS I suggest that a provision might be made 
to take the sanction of the Legislature by means of a Resolution or some 
such process. Subject to this condition. clause 4 might be of some ad-
vantage for getting the S ~ l  a~ d by a s4nple m ~  I commend 
these suggestions to the conSIderatIOn of the Select CommIttee and I sup-

,port the motion. , 
:Mr. M. S. Ane, ~ a  on- ammadan~  Sir, I rise to ~po  the 

motion of my Honourable ~ nd  the Member m chaTge of. the Btll. The 
only two points on which I wanted to make some observatlOns are already 
touched by my friends, Mr. Chettiar and Mr. Santhanam. As ~  
the point which Mr .. Santhanam has made, I desire to ?bservethat thiS 
Bill is being brought with a view to prevent ~ la  reqUlred !or the ~  
of proving' certain kinds of documents. There .IS some force In the pomt 
urged by my Honourable friend that while giving recognition to certain 
documents of foreign. nations, we must try ~ see ~ a  0u:r do~m~ n  Bre 
&180 recognised by 'them in the .laws wider WhICh eVIdence 18 bemg recorded 



t7TR FEB. 1938. 

lMr. ~ ,S .. Arley.] 

in ~ Courts. That is a good point for the Government of India to 
consider, but in the meantime I will say this that if we teallyfind that 
a judicial inquiry in our own Courts is being hampered for want of a 
proof of certain documents which, on the face of it, can be accepted with· 
out detriment to the administration of justice, then I do not think we 
need allow this clause to remain pending till any such inquiry is made 
by the Government of India and any tangible results are arrived at. We 
can proceed with the passing of a clause like this and at the same time 
make a suggestion to the Government of India to see whether the docu· 
·ments of the same type made in India are recognised by the foreign 
Courts. It is in that light that I want the Government of India to con· 
sider the point raised by my friend, Mr. Santhanam. 

As regards clause 4, it is true that Schedules are enacted as part of the 
Act itself, and if no clause of the Act can be amended by the Governor 
General in Council without consulting this House, the Schedule also can· 
not be touched by the Governor General in Council. I do not know how 
far it is wise to delegate a power like that to the executive authority. We 
are not legislating for todslY but also for tomorrow when probably the 
constitution of this House might be changed, and we do not know whe· 
ther in that case it will be desirable for us to allow the Schedule of this 
Act to be a variable factor according to the discretion of the Governor 
General in Council. I am· quite sure in a matter of this kind I cannot 
apprehend much danger becs/use there is no point for the Governor ~ 

ral in Council to add any more documents or to take out any more docu-
ments even from a political point of view. Yet, so far as the rights of 
the House are co.ncerned, it is a matter to which we ought not to be 
indifferent even fo.r the sake of convenience. Therefore, if we cannot 
bring in for some reason a measure of amendment regularly before this 
House, there must be some method for getting the legislative sanction for 
that amendment. The Governor General in Council may deem it necessary 
to make an amendment in his own discretion and the proper method. for 
doing it in my opinion would be to submit that amendment for the consi-
deration of this House when it meets immediately after the amendment 
.has been made. If some such change be made in the Select Committee 
or the section be re-drafted with a view to incorporate ·this suggestion into 
the Act, I believe the objection which my Honoura.ble friend, Mr. Ghettiar, 
has raised may be met. That is how I feel about the Bill. Otherwise, 
I think it to ~ a very useful measure and will help to. expedite the admi-
nistration of justice. I, therefo.re, support the motion. 

111'. Abdul Qaiyum (North-West Frontier Province: General): Sir, I 
.nse to support the motion for the reference of this Bill to a Select Com. 
mittee. This measure .has been long overdue, and it is reaolly surprising 
how long the Government of India takes to. move in certain directions. I 
. have one or two things to say in connection with the present measure. 
There is no doubt that the number of items included in the schedule con. 
stitute a formidable list, but I still think that the list is not as far-tea.oh. 
ing as I would like it to be. There is no doubt that owing to the defects 
in the law of evidence it is very difficult for parties to prove very ordinaory 
documents, and as a result of this defect, civil litigation has become very 
'expensive. There is also one other fact to be considered. Unless radic8I 
amendment. are made in the Schedule and many more items are included 
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in it, the parties bent On prolonging the case will have ample scope of 
giving vent to their talent. Sir, 1 would suggest once more to the Select 
Committee which is being set up to go into this question, to include 
many more items into t.iris Schedule, with a view to 1ll3ke litigation 
cheaper and to make the duration of these civil cases 8.8 short as pos-
sible. 

There is one thing, however, to which I should like to draw pointed 
attention of the Select Committee and that has been commented upon by 
one or two Honour8lble M;embers before me. It is this that clause 4 
constitutes a novel departure in legislation. Hitherto we know that the 
Government have been yery anxious about their rule-making power. But 
the fertile brains of its draftsmen have now invented a new thing namely 
to invite this House to delegate future legislation as far as the Evidence 
Act is concerned to the Government. This is an invitation to this House 
to abdicate itEi powers which I seriously think that this House is not in a 
mood to do. I would strongly suggest to the .Select Committee to remove 
clause 4 from this Bill because it is a very dangerous precedent to set up. 
It would be quite easy for the Government to come to this House and to 
move that further items should be included in this Schedule, Or to make 
any other suitable amendments in the law of evidence-which is very very 
old, because it was passed in 1872 and not many amendments have been 
effected in that Act. There is no doubt that the law of evidence in many 
respects has become obsolete, and it is not keeping pace with the changes 
which have taken place since it was enacted. The Government deserve 
to be congratulated on taking this step which has been long overdue. But 
I would strongly suggest that many more items should be included in 
this Schedule because unless this is done litigation would continue to be a 
very hazardous game. With these words, Sir, I support the motion. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill to amend the Law of Evidence with respect to certain commercial 

documents be referred to a Select Committee consisting of Mr. Govind V. m ~  
Mr; N. C. Chunder, Sardar Sant 'Singh, Khan Bahadur Muhammad n a ~ l- a m  

. Ral Bahadur Seth Bhagchand Soni, Mr. F. E. James, Mr. E. Conran-Smith, Mr. 
H. Dow, and the Mover, and that the number of members whose presence shall be 
necesaary to constitute a meeting of the Committee shall be five." 

The motion was adopted. 

THE DANGEROUS DRUGS (AMENDMENT) BILL. 

~  'A. II. Lloyd (Government of India: Nominated Official): Sir, 1 
beg to move: 

"That the Bill further to amend the Dangerous Drugs Act, 1930, fOl: a certain 
purpose, be taken into consideration." 

Sir, in order to explain this small measure, I he.ve to take the House 
back to the Dangerous Drugs Convention, which is the name generally 
applied to the Convention that was signed in 1925 at the end of the 
International Conference which was held in Geneva in that year to 
consider further measures to carry out the objects aimed at by the 
International Opium Convention signed at the Hague in 1912 and to 
complete and strengthen the provisions of that Convention. The 
Dangerous Drugs Convention was I'8tified on behalf ()flndia. in the year 
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after it was signed. One Chapter of that Convention deals with' control 
of international trade and that contains an Article Article 15 the first 
paragraph of which lays down that no S ~ n  of any of the 
substances covered by the Convention which is exported from one country 
to another country shall be permitted to pass through a third country, 
whether or not removed from the ship or conveyance in which it is being 
conveyed, unless a copy of the export authorisation or other necessary 
documents which accompanied the consignment is produced before the 
competent authorities of the third country. 

Now, looking at that from the point of view of India as the third 
country, we found on examining our law that we were fully armed to deal 
with any consignments of the nature described with one single exception. 
That was the case of goods carried by steamers which en.tered a port in 
British India, but did not propose to discharge the goods in the port 
but only to carry them forward, to the ful"ther destination. 'Even in such 
a case we found that we cou,d deal with the matter if the consignment 
was not manifested because the ordinary Sea Customs law gives us the 
power to confiscate any unmanifested cargo. There did, however, remain 
one possibility, an unlikely one as we thought, of the ship openly carry-
ing an unauthorised consignment of dangerous drugs and manifesting 
them as pa.rt of the cargo to be retained on board on arrival in Briti,!h 
India port and in that case, we found, as the law stood hitherto, that 
we should have no power to confiscate the goods. This depends upon the 
interpretation of the expression used in the Dangerous Drugs Act 'bring-
ing into British India' as n<?t covering the case of goods only brought 
in to the limits of British Indian port but retained upon the ship in which 
they are carried. Legal opinion held the view that it was, to say the 
least, extremely doubtful whether such goods could be held to have been 
brought into British India for the purpose of the law. We thought that, 
for reasons which I have given, that point was not likely to be of practical 
importance. We had to reconsider the matter recently because we heard 
of a ship that was expected to call in a British Indian port which was 
carrying from one destination outside India to another destination outside 
Inma a cargo of opium which it was suspected had not been covered by the 
proper authorisation prescribed in the International Convention. As it 
turned out, that particular ship did not call at any British Indian port, 
but the case drew our attention once again to the subject 'of this suiall 
omission in our armoury for enforcing, our international obligatioDS, and 

. so we decided to remove all doubt in case another incident should oocur 
and a ship should really arrive in a British Indian.port, by. aski!lg this 
House to agree to the insertion in the Dangerous Drugs Act the addition 
which appears in clause 2 of the Bill. Sir, I move. 

lIr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That the Bill further to amend the Dangerous Drugs Act, 1930, for a certain 
purpose, be taken into consideration." 

The motion was adopted. 

JII. PreIIldeDt (The Honourable Sir Abdur Rahim): Cla\l8e 2. 
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1Ir. E. Santb&Da,m (Tanjore cum Trichinopoly: Non-Muhammadan 
Rural): Sir, I IQove: 

"That in clause 2 of the Bill, for all the words beginning with the words 'and 
includes' and ending with the o d~ 'is being carried' the following be substituted: 

'and includes bringing on board a ship or in a conveyance into any port or place 
in 'British India'," 

Sir, I suggest that my amendment carries out the intention of the Bill 
much more simply and much more correctly than the clause as given in 
tbe Bill. The clause as drafted in the Bill is an addition to the defini-
tion of 'Import into British India' as it is given in the Dangerous Drugs 
Act. Sir, 'imported into Britisn India' as now defined, means subject 
to the provisions of clause (j) to bring into British India by land or sea 
or air. Now the words "dangerous drug" mentioned in clause 2 would 
have no meaning in a mere definition of "importing into British India", 
and also the expression "intended to be taken out of British India" is 
hound to create further complications. Suppose a dangerous drug is on 
board a ship and is not intendea to be taken out but is intended to be 
used in the ship itself. Then it cannot be said that it is intended to be 
taken out of British India. This will create further complications. My 
amendment covers all cases in which such drug is brought anywhere near 
British India. Sir, I move. 

1Ir. Presid811t (The Honourable Sir Abdur Rahim): Amendment moved: 
"That in clause 2 of the BilI, for all the words beginning with the words 'and 

includes' and ending with the words 'is being carried' the following be substituted: 
'and includes bringing on board a ship or in a conveyance into any port or place 

in British India'," 

JIr. A. JL Lloyd: Sir, the Honourable Member who moved this amend-
'Dent is quite right in making it clear that our idell is absolutely identical, 
but, I am afraid, I cannot accept the amendment for reasons tbat I will 
try to explain. I have already said in my earlier speech that we can 
conceive of no circumstances in which goods could be broul!'ht into a port 
in British India without falling within the scope of our n~ law, unless 
they were being' retained on board the ship with a view to being carried 
again out of British Tndia. The same certainly applies to I!'oods brought 
bv conveyance by land. It seems to me to be Quite unthinkahle that it 
I!ould be 'held, if' a motor car arriving ('say) at the Afghan frontier had a 
consignment of dangerolls drugs intended for French India, that the 
proCflRS of transport did not include bringing into British India which 
\vould fall within the purview of the Dangerous Drugs Act as it already 
exists. For this reason I consider that the drafting of the amendment 
which is desi!med to cover all classes of cases and not aimpIy l,he specific 
class of I!'oods referred to in mv Bill is unfortunate because it involve!'; 
hrinlrinl!' in matter which is unnecessary. I think it is recognised thRt 
to include in a statutory provision unnecessary matte!' is not only in itself 
unnecessary but also carries with it the seeds of dan!!'er. in that the pro-
ViRi."1l1 is 'n ~ n~  of heing interpreted SR conveving impliclltions which 
whell applied elsewhere might have unfortunate results. For instRnce. 
if we were to say. as is now sus!:gested. tliat brin,nng into British 
India includes n~n  in a conveyance into a place. in British India, 
that would give the implication that wherever the expression "bringing 
into British India" occurs in any other law,-8s for instance, in the 
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Destructive Insects and Pests Act which we have just dealt with,-the 
iIWle in the absence of any other provision was not fully effective. 

That is the general criticism of what I may call an unnecess8r'y pro-
vision and that is the main reason why I have to oppose the amendment. 

The Honourable Member who moved the amendment refel1'ed to .. the 
words '-'dangerous drug" IlS being out of place in the defi.nitioll of 
"import·, . But I do respectfulj.y submit that it is not out of place since 
thc Act does not cover any other import except dangerous drugs. 

I think I have explained why we confined oUr proposal to the ease 
of goods intended to be taken out of British India v.;thout being removed 
from the conveyance in which they are being carried. The reason is that 
it is the only circumstance in which we can imagine that they would 
not come within the scope of our existing law as it stands. The Hon-
ourable Member referred to the possibility of a consignment being on 
board ship without its being intended to be carried to another destination 
out of British India; and that is a case not covered by Article 15 of the 
Convention at all. It is a case in which cel·tainly our own domestic law 
will apply, as soon as it is contemplated that the drug will be put to any 
use in the ship. If, for instance, the Captain and the crew were to sit 
down to smoke opium, nobody would suggest that our ordinary law would 
not apply to that operation. For that reason I hope that the amendment 
will not be pressed. 

Kr. •. ADantllasafa.na.m Ayyaagar (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural): Sir, I wish the Honourable the 
Mover of the Bill will kindly reconsider his decision. The amendment 
seeks to avoid a dangerous drug being brought on board a ship fQl\. the 
purpose of being carried out of India to some other country, and even 
in that contingency this Act is BOught to be made applicable to that, by 
extending the definition of "import" even to cases where. the drug instead 
of being transhipped or being brought to shore .  .  .  .  . 

1Ir. A. :a:. Lloyd: TrallBhipment we have full control of already. The 
single case that we have not control of under our existu.,g Jaw is where 
the drug remains o.n board ship without being moved at all. 

:Mr ... AQautllaaqa.na.m An'aupr: What I say is this. By this 
amendment it is intended that even if goods are on boat;d ship without 
being brought on shore. those persons who are in charge of the ship must 
come within the purview of this Act. Now, some words are added to this 
definition enlarging its scope, 'I.nd it is therefore difficult to work it out. 
The words "intended to be taken out of British India" are absolutely 
unnecessary and I say they are harmful. The reason is this, A m#!-n-
may seek to bring on board ship into British India BOrne dangerous  drug. 
He brings it into port. His Qriginal intention is that it should be 
unported. After he comes to the port it is open to him to change his 
mind when he finds that there is a lnw here which would make it penal. 
and he might think of g.ing back. Under this definition you cannot 
E'xtend the oneration of this Act, and you cannot penalise ~  having a 
drug on oa~d ship for a day . or a couple, of days. He may change. his 
mind.. This an;lend.meQt seeKs oml to ~n l ~  t\1.08e ~ ~~ wlil), ~ nd  
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to take away the ship to some port in some other country. They only 
keep it there for some time. This seeks to penaJise only such persons. 

There is another class who might come for the purpose of bringing 
in into British India and, after coming into port, may not land it; but 
may change their mind and may take it away. To apply to these cases 
the amendment of my Honourable friend, Mr. Santhanam, has been 
given in those terms. There is, therefore, that lacuna. So far as the 
use of the words "dangerous drug" is concerned, I will take the very 
rules of interpretation that the Honourable the Mover wanted to tell U8 
on the other side of the House. "Dangerous drug" is already defined as 
1\ separate item in the definition section and so far as the words "import 
into British India" are concerned. there is a separate clause for defining 
what it is to import into British India. That is clause (I). Clause (h) 
.defines "dangerous drug" sepamtely. In the original definition in clause 
(i) relating to importation into British India the words "dangerous drug" 
are not used. and advisedly. Because, it will be unnecessary to include.. 
the words "dangerous drug" in every definition and in every separate. 
item, as the Act itself intends to deal only with the prevention of, 
dangerous drugs being imported. It is, therefore, unnecessary. I would,. 
therefore, say that this elaborate definition making intention penal and~ 
also introducing the words "dangerous drug" once again into the defini-
tion etause am absolutely unnecessary and are likely to mislead in parti-
-cular eases. In these circumstances the amendment that is sought to 
btl made by my Honourable friend, Mr. Santhanam, is less cryptic and is 
.d:IIUCh eIearer than the present section. I, therefore, support this amend __ 
.mEml;. 

Ir. Presldeat (The Honourable Sir Abdur Rahim): The question is: 
''Th&t in. clause 2 of the Bill, for all the words beginning with the words 'and 
!l 1'. .. mclu?es' and ending with the words 'iB being carried' the following be 

· ... Wi'twfled : 
~and incllldes bringing on boa.rd a ship or in a conveyance into any port or place 

ill »ritiah India'." 

The m.otioo ...... negatived. 
Clause 2 WBtI added to the Bill. 

]fr • .A. H. Lloyd: With your permiBBion, Sir, I move: 
"That in clause 1 of the Bill, for the figures '1937' the figures '1938' be substituted." 

JIr. Prt8ldent (The Honourable Sir Abdur Rahim): The question is: 
,"That in clause 1 of the Bill, for the figures '1937' the figures '1938' be substituted.'· 

The motion was adopted. 
-Clause 1, as amended, was added to the Bill. 
The Title and the Preamble were added to the Bill. 

Mr ..... H. Lloyd: Sir, I move: 
"That the Bill, as amended, be passed." 
JIr. President (The Honourable Sir Abdur Rahim): The question ~ 

"That the Bill, &8 amended, be p&8sed." 
The motion was adopted. 



THE CRIMINAL LAW AMENDMENT BILL. 
!tie BmuWirable Sir Jtenty Cralk (Home Member): Sir, I move: 

.. "That the. Bill further to amend the India,n Penal Code and the C04e of Criminal 
.procedure, 1998, for a cel'tain -purpose, be taken into consideration.'" 

I notice that there is an a.mendm1lnt that the Bill be eireul&ted fOl' 
opinion; and if the House would prefer that the Bill Mould be so cimu-
lated, I am quite willing to accept that. Perhaps, in that case, it would 
1lUit the convenience of the House ·genero.lly if I did DOt maloo any detailsd 
tIfleooh on this motion. 

ilr. President (The ono~ l  Sir Abdur Rahim): Motion moved: 
.' "That the Bill fUl'thet" to amend the Indian Penal Code .nd the QQG.e of CtUriDii 
'Procedure, 1898. for a certain purpQ$e, be takea into consideration." 

Ill. K. 4Bat;LtlI''Vaa&m AJIJ&apr (MadraS ceded DUli;ricts ~  Chit-
toor: NOB-Muhammadan Ruml): Sir, I IPove: 
,; <'That the Bin be circnlated for the purpOse of eliciting Qpinion thereon before 'iJu, 
tat September, Ib38. " . 

As there is no speech on that side, I do not propose to make any 
speeoh myself. 

Ill. President (The Honourable Sir Abdur Rahim): Amemdment 
moved: 

"That the Bill be circulated for .the purpose of eliciting opjaiOQ. tlllJ:eQJ1. lIefore the 
1st September, IIBl." . 

~  'Lalcll.&Dd,Baftllli (Sind: on- ~a~ad n S~ ~  ,J have 
put m an amendment and, therefore, l thmk It necess'ary to mform the 
public when this Bill goes into circulation that I want the proposal in the 
Bill to be made less rigorous: the Bill says that an ex-convict who does 
not give information of residence or change of reSidence tiliolild be punished 
with a term of six months, instead of the one month at present provided. 
I say we should not take 81 jump at once from one to six months. He 
should not be so strictly treated when he comes ~  '0£']&1: on the'60n-
trary an attempt should be made to see that he improves and, therefore 
I have propoSed three months. _.. 

"l'he HonoUrable Sir Hei:lry Oraik: I would merely point out that the 
punishment at present is siX months. 

lIr. Lalchand Iavalral: It is six months .only when SIn offenee has 
been committed: otherwise it is only one month. 

Mr. President (The Honourable Sir AbdUl' Rahim): The question ia: 
"That the Bill be circulated for the purpose of eliciting opinion thereon before the 

1st S p m ~  1938." 

'l'he motion was adopted. 
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.t. PMIi .. , (The Honourable Sir Abdur Rahim): Before the House 
adfourns, I should like to inention in connection with the meeting to take 
p ~ on the evening of Saturday, the 26th February, 1938; when the 
General Budget will be presented, that it has always been the practice to 
dispense with questions on such occasions, aolthough our Standing Order 

10 IIl'Ys down that the first hour of every meetingahall .be available for 
asking and ans.wering questio'l& . 

. ~ a l  .Members ale now aware, however, that u.nder the revised 
procedure fOf dealing with ~ a  and alll!wen, the Chair is required 
long before the commencement of each Session to a'llot the time available 
for answering questions to different Departments of the Government. In 
8OO0l'd.ance, therefore, with our uaual.prsctice and iil &n.bieipation of the 

8Emeral CQIlcurrence of the House, no allotmenb as regsrds questions W88 
made in respect of the evening meeting fUed for the _h· February, and 
the first statement atta'Ched to the Secretary's Circular letter No. LXXVI 
of the 8th. December aooordiugly made nOIDBlltion of quesiiOIll'l for that 
mceting. There will, therefore, be no questions On that·da.y. 

The Honourable Sir l!I'ripendra SircK (Leader of the House): May I 
ask your permission, Sir, to mention one or two matters connected with 
the sittings of the House? I understand that the Id has been shifted 
from Saturday, the 12th to Friday, the 11th. In the circumstances, the 
Assembly will not sit on Friday and we propose to ask the Governor 
General for fixing non-official Resolutions now fixed for Friday, the 11th 
to allot Saturday, the 12th, if that is tpe desire of the House. 

There is another matter. I was approached this morning by some 
Honourable Members, and I wa:s told that they would like to interchange 
non-official Bills and non-official Resolutions which are fixed for the 15th 
and 16th respectively. So far as we are concerned, we have no objection 
to that of any kind. 

Kr. President (The Honourable Sir Abdur Rahim): l may mention that 
1 have received a representation from several Muslim Members of this 
House that the day before the Id day should be a non-working day, that 
iEl, that the Assembly should not sit on that day. I have in this matter 
to follow the practice which has hitherto been followed, and that is, the 
House does not sit only on the Id day, and this is in accordance with the 
interpretation of the rules given in this House by my predecessors. 
Therefore, the House will sit on the 10th February. 

'lIr. Bhulabhal. I. Desai (Bombay Northern Division: Non-Muhamma-
dan Rural): Sir, the Honourable the Leader of the House mentioned that 
inasmuch 8S Id falls on Friday, he proposes to ask the Governor General 
to fix the Resolutions on the immediately following Saturday or some 
other day. 

The Honourable Sir l!I'ripendra SirC&r: That is what I suggested. 

JIr. President (The Honourable Sir Abdur Rahim): That is of course 
for the Governor General to decide. In that case, the questions which M"6 
noV\" set down for Friday will be. . . . 
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The Honourable Sir lfripendra Sircar! May I just. mention that if next 
Saturday does not suit Honourable Members of this HOllse, .we certainly 
don't want to force it on them, and the result will be that the other date 
will not be available till April. I am entirely in the hands of the House. 
Will that suit? 

several Honourable .embers: Any day in April will suit. 

Mr. President (The Honourable Sir Abdur Rahim): I take it that the 
Honourable the Leader of the House will consult the Leaders of Parties 
and decide what day will be most convenient. 

The Honourable Sir Br1pendra SIrcar: Then the last thing I want to 
melltion, Sir, is that the Tea Cvntrol Select Oommittee which was post-
PQned will sit today at 2-45 p.x. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
8th February, 1938. 
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